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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL AT
PRINCIPAL BENCH, NEW DELHL.

M.A No. 10/2025
in OA No. 343 of 2024

Mahendra Kumar Arora
...Applicant
Versus
1. State of Punjab through Secretary Environment Department,
Government of Punjab, Room No. 323, 3rd Floor, Punjab Civil
Secretariat-2, Sector-9, Chandigarh-160009, Email:

secy.te@punijab.gov.in.

2. Principal Chief Conservator of Forests (HoFF), Punjab, Forest
Complex, Sector-68, SAS Nagar, Mohali, Punjab, Email:

pccfcomplex@gmail.com.

3. Punjab Pollution Control Board through Member Secretary, Head

Office, Vatavaran Bhawan, Punjab Pollution Control Board, Nabha

Road, Patiala. Email: msppcb@gmail.com

4. District Magistrate, Patiala, District Administrative Complex,
Block A Mini Sectt, Patiala, 147004, Email: dc.ptl@punjab.gov.in.

~__ 5. The British Co-Ed, High School, Devigarh Road, Punjab, 147001,

mail: info@britishcoed.edu.in

ROHIT HANS
?:ﬁivp‘g;u( \

ATIALS ...Respondents
i/ "Reply by the way of affidavit of Dharminder Sharma, IFS,
Principal Conservator of Forest (HoFF), Punjab on behalf of

Respondent No. 2. %t
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Respectfully Showeth:

I, the above named deponent, am conversant with the facts
of the case and competent tO swear this affidavit, do hereby

solemnly affirm and declare as under:-

1. That 1 am presently holding the charge of Principal

Conservator of Forest (HoFF), Punjab.

2.  That the present affidavit is being filed in compliance of the

order of this Hon'ble Tribunal dated 16.04.2025.

Gl That the present affidavit is being filed on the basis of report

of Divisional Forest Officer, Patiala.

PRELIMINARY OBJECTIONS

1. That the applicant has approached the Hon’ble Tribunal with

‘\ TARP half facts/misleading information and has not disclosed the
i . N,‘ \ true facts and circumstances pertinent to adjudicate the

L s Y. /' matter in question,
S psub P
)o\\~-/ \C
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~ That the applicant has levelled false allegations against the

rJ

officials of Forest Division Patiala, who have performed their
// duties in accordance with due process of law and nothing has

been done as contrary to law.

_ That it is submitted that the Forest Division Patiala had

Ly

received a complaint by the present complainant regarding
British Co Ed School (Respondent no. 5), located on Left side
of Forest Strip Sanour distributary (RD Patiala Sanour Road
to Patiala Pehowa Road) falling in Sanour Beat, Patiala
Range, Patiala Forest Division from the office of Deputy
Commissioner Patiala on 15.02.2022. Upon receiving this
complaint, a five member team was constituted by Divisional
Forest Officer Patiala on 15.02.2022 under Range Officer,
Nabha Ms. Amandeep Kaur for enquiry of the same. The

team submitted its Report on dated 10.03.2022.

4. That as per the Forest Range Officer Patiala report, the
school was using access /approach measuring 0.01022 hac.

through forest strip without necessary approval under Forest

Conservation Act, 1980 for a Non-Forest purpose. The

»
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temporary encroachment for passage and parking was
carried out in an area of 817 Sq. Mtr. A New Residential
Colony was established by another private person, named
Jasvir Singh s/o Ranjodh Singh Resident of Ajit Nagar ,
Patiala (Proprietor of R.S Enclave), on Right Side of Sanour
distributary. While taking access to the colony through a road
under jurisdiction of Municipal Committee Sanour, land
breaking was carried out by the said coloniser in the Forest
strip adjacent to the road in an area of about 495 Sq. Mtr.
Additionally, total 28 treés were also found missing on the
above mentioned site in Sanour.distributary, of which only 11
dead and dry trees were departmentally felled whereas 17
were felled illicitly, though the timber has been retrieved

from the strip and recorded in the timber form No. 5 and 7 of

the department by concerned incharge.

. That upon receiving the above report, the concerned

Divisional Forest Officer, Patiala took punitive action against
the erring parties i.e., the school and the Coloniser and

damage reports against the coloniser and school were
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issued on 02.02.2022 and 31.05.2022 respectively,
thereafter, as per the rules a complaint case bearing No.
COMA/2275/2022 (Divisional Forest Officer Patiala Vs Kiran
Harika, British Co. Ed School) which is listed for consideration
on 09/07/2025 and COMA/429/2022 (Divisional Forest Officer
Patiala Vs Jasvir Singh, Coloniser) which is listed for evidence
on 02/07/2025 are pending in the court of Chief Judicial
Magistrate, Patiala, respectively. Hence, it is clear that the

department has taken action as per rules.

. As per Para No. 12 of order dated 16/04/2025 of Hon'ble
National Green Tribunal, It is clarified that action regarding
Environment Protection Act 1986 was to be taken by Punjab
Pollution Control Board and regarding collusion, the
concerned Beat incharge was suspended immediately on
11/03/2022 and departmental action for major penalty under

Punjab Civil Services (Punishment and Appeal) Rules, 1970

.| has been initiated by the office of Divisional Forest Officer

v/ Patiala. /%
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7. That it is pertinent 0 mention here that under the

supervision of Divisional Forest Officer, Patiala joint
demarcation of the Forest Land has also been carried out

with the Revenue Department on 25.03.2022 and temporary
encroachment utilized for passage and parking by the
violators has been cleared along both sides of the Forest

Strip and Possession of Forest Land has been taken back by

the Range Officer, Patiala.

8. That it is further relevant to mention here that a notice dated
25.02.2022 under Forest Conservation Act, 1980 was issued
by the Office of Divisional Forest Officer Patiala to the School
for taking approval for approach and access from Ministry of
Environment Forest and Climate Change and an online case
for diversion of Forest land for approach and access with
area of 0.1022 Ha. After receiving the notice the school
applied through Proposal No. FP/PB/Others/433877 dated

19.06.2023 (Annexure R-1), this area is now revised to

0.0156 ha. after carrying out a fresh survey and for

=
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rostoration of forest land damaged by the school along with
the forest strip a penal NPV (Net Present value) as per law,
an amount of Rs.4,23,430/- has been proposed in the above
case by the Office of Divisional Forest Officer patiala as per
the Forest Conservation Act, 1980 rules. The above proposal

has been sent to Nodal Officer FCA, S.A.S Nagar, Punjab for

further necessary action.

9. That in compliance to Hon'ble National Green Tribunal order
dated 1-7-2024, a Joint Committee comprising the then
Principal Chief Conservator of Forest, District Magistrate,
Patiala and Regional officer, MoEF&CC, Chandigarh was
constituted. The committee has submitted its detailed report
dated 16-9-2024 which is annexed (Annexure R-2) in

which the Joint Committee has concluded that adequate

remedial, punitive, preventive and restorative measures have
been taken by the Divisional Forest Officer , Patiala, the

same is reproduced as under :-

“Punitive Action against the Concerned taken by

Divisional Forest Officer Patiala: %
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1. Punitive action for violation under Indian Forest Act
1927, against school was initiated on 31 .05.2022 by
issuing damage report and civil case COMA 2275 of
2022 was filed against School, in District Court Patiala.
> punitive action for violation under Indian Forest Act
1927, against the Residential colony was jnitiated by
issuing damage report on 02. 02.2022 and a civil case,
COMA 429 of 2022, was filed against the coloniser in
District Court Patiala.

3. With respect to loss of 17 trees and non action
against violation, the concerned Beat incharge was
suspended immediately —on 1 1/03/2022  and
departmental action for major pena/ty under Punjab
Civil Services (Punishment and Appeal) Rules 1970 has
beén jnitiated by office of DFO Patiala.

Remedial Action taken up and Proposed:

1. Joint Demarcation of the Forest Land has been
carried out with Revenue Department — Dated

25.03.2022 and the temporary encroachment utilized

#
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for passage and parking by the violators has been
cleared along both sides of the Forest Strip and
Possession of Forest Land has been taken by the
Range team Patiala.

2. Notice under Forest Conservation Act 1980 has been
issued to the School for taking approval for approach
and access from Ministry of Environment Forest and
Climate Change by Office of Divisional Forest Officer
Patiala Dated 25.02.2022 .

3. The online case for diversion of Forest land for
approach and access with an area of 0.08175 ha. has
been applied by the School  Proposal
FP/PB/Others/433877  dated 19.06.2023 and
Restoration of Forest land damaged by the School
along the Forest strip has been has been proposed in
the FCA case by Office of Divisional Forest Officer

Patiala.

Preventive Action Taken: %
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The violation Carried out by violators Concerned

(The coloniser of the residential colony and the school)

though being a compoundable offence under Indian

Forest Act 1927, in order to make the action deterrent
the civil case has been filed against the offenders.”

As detailed in the above para, it is again reiterated that

preventive & punitive action has already been taken by

Divisional Forest Officer, Patiala against the offenders as per

the law.

REPLY ON MERITS

1. That para no. 1 of the application is admitted to the extent that
the Central Government is creating awareness in the general
public about tree plantation to reduce and curb pollution. Rest
of the para is wrong and hence denied. It is wrong and denied

that about 250 trees were illegally felled by the British Co-Ed

\School Authorities and has also encroached upon the Forest
land in Patiala-Sanour Road falling under Forest Range Patiala,

in connivance with the officials of Forest Department mentioned
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in this para. It is also wrong and denied that there has been any
tampering of tree register. It is relevant to mention here that
the copy of the records are available in higher offices also and
all standing trees have been entered in the register. As
explained in para 1 to 9 above, only 17 trees have been felled
and for which punitive action against both the concerned staff

and the user agency has already been taken.

rJ

That the contents of para no. 2 of the application are wrong and
hence denied. All the allegations levelled in this para are vague,
concocted and without any footing. It is pertinent to mention
here that the Divisional Forest Officer, Patiala on receiving the
complaint on 15.02.2022, constituted a five member team on
15.02.2022 under Range Officer Nabha Ms. Amandeep Kaur for
enquiry of the same. The team submitted its report on
10.03.2022 and the actions taken thereafter are mentioned in
detail in the above preliminary paras, which may kindly be read

in reply to the averments of this para and are not repeated here

}- \ for the sake of brevity.
ROHIT HANS ™\ \ #
ADVOCATE
NOTARY PUPLIC 3

PAYWALAL
(PE.) INODLE

o)k
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That the contents of para no. 3 of the application are wrong

‘)

, and hence denied. It is pertinent to mention here that for
redressal of the complaint of the complainant and in
compliance to Hon'ble National Green Tribunal order dated
1-7-2024, a Joint Committee comprising Principal Chief
Conservator of Forest, District Magistrate, Patiala and
Regional officer, MoEF&CC, Chandigarh was constituted. The
committee has submitted its detailed report dated 16-9-2024
which is annexed as Annexure R-2 in which the Joint
Committee has concluded that adequate remedial, punitive,
preventive and restorative measures have been taken by the

@ Divisional Forest Officer, Patiala. The complete set of actions

5 .,;,t;;%“,’? .\ taken by the replying respondent are already described in
Attt )
o) NOu
e ¥0. 51632

R Ry

/
?
% \¢ X
. OF \ f)/ of brevity.

/ the preliminary paras and are not repeated here for the sake

4 That the contents of para no. 4 of the application are wrong
and hence denied. The detailed reply to the same has been

given in the previous paras and not being repeated here for

the sake of brevity. ﬁ



233

Prayer clause is wrongd and hence denied.

Keeping in view of the above, it is most humbly and
respectfully prayed that the application filed by the applicant

may kindly be dismissed in the interest of justice.

Place: SAS Nagar

Dated: 2—%] e\ﬁ
(DEPONENT)

pharminder Sharma, IFS

Principal Chief Conservator of Forests (HOFF),
‘Deptt. of Forest and Wildlife Preservation, Punjab

t»"JV h:“-ﬂlb- A Bluo asdlaavil

'd;-ui Reve Dson read over to

VERIFICATION e true & comrect. * PIEe
3

s
s
\:(;Q):‘f;f;“d\) Verified that the contents of the reply by way of affidavit
X Q
gy
W,

ex N
‘?}‘g* on merits are true and correct to the best of my knowledge and
N

g(‘*from Para No. 1 to 9 of preliminary objections and Paras No. 1to4

©
x J

®
nothing has been concealed therein.

Place: SAS Nagar :: mm' h\'\’oiﬂﬂ registre

--------

Dated: 24\6 |25 M ® T gs\c 2025 (DEPONENT)

Dharminder Sharma, IFS
Principal Chief Conservator of Forests (HoOFF),
Deptt. of Forest and Wildlife Preservation, Punjab

il 2 4 JUN 2025
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Single Window No.:
SW/133572/2023
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CAF/[130431/2023
Project Name:
Permission for construction of approach
Access to "THE BRITISH CO-ED HIGH SCHOOL" at
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Demand/Payment: ..’ Patiala

Additional Demand/Payment:

In-Principle Letter:
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Compliance report regarding order of the Hon’ble National
Green Tribunal dated 01.07.2024 pertaining to the Original
Application number 343/2024 Mahendra Kumar Arora Vs
State of Punjab

Hon'ble National Green Tribunal in its order dated 01.07.2024
(Annexure 1), pertaining to the Original Application number
843/2024 Mahendra Kumar Arora Vs State of Punjab, constituted
a committee to visit site, collect relevant information and if finds
complaint to be correct, take up appropriate remedial, punitive
anhd preventive action including assessment of environmental
compensation in accordance with law. Committee was also
directed to submit compliance report with the Registrar Generat of
the Tribunal within the stipulated time. The operative part of the
order is reproduced as under :

‘2. Complainant has stated that about 250 trees have
been illegally cut on Patiala Devigarh Road by a private
British co-ed School in collusion with District Forest
Officer Sanor, District Patiala causing damage to
environment.

3. In our view, above complaint can be looked into at the
first instance by Statutory Regulators and local
authorities. Therefore, we constitute a joint Committee
comprising Principal Chief Conservator of Forest of the
area concerned, District Magistrate, Patiala and
Regional Officer, MoEF&CC, Chandigarh.

4. District Magistrate, Patiala shall be nodal agency for
coordination and compliance.

"
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5. Above Committee shall visit site, collect relevant
information and if finds above complaint to be correct,
take appropriate remedial, punitive and preventive
action including assessment of environmental
compensation in accordance with law within two
months.

6.Committee shall submit compliance report with
Registrar General of this Tribunal within 15 days, after
expiry of above period who if finds necessary may place
matter before the Bench for further orders,

It is submitted that, Office of Principal Chief Conservator of
Forest Punjab (HoFF) deputed (Annexure 2) Conservator of
Forests, South Circle to represent Principal Chief Conservator of
Forest Punjab {HoFF) in a joint committee as per above order of
the NGT. Additional Deputy Commissioner (General), Patiala
represented District Magistrate Patiala and Technical Officer
represented Regional Office MoEF&CC, Chandigarh.

In the meeting dated 20.08.2024 (Annexure 3) Divisional
Forest Officer Patiala appraised the committee regarding the
Forest Strip Sanour distributaty (RD Patiala Sanour Road to
Patiala Pehowa Road) falling in Sanour Beat, Patiala Range,
Patiala Forest Division, Violation in the Forest strip under Indian
Forest Act 1927 and the actions taken by concerned office on
receipt of the complaint by Mahendra Kumar Arora dated
15.02.2022.

The site visit was carried out by the committee on
28.08.2024 (Annexure 4) in presence of Divisional Forest Officer.
Patiala and concerned field staff with records. As per the Area

18
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Register, the Forest Strip is 3.5 meter wide on both sides of the
Distributary. The School had temporarily used the Forest Strip for
passage and Parking on the Left side of the Distributary. The
owner of the Residential colony had damaged the Forest land on
the right side of the Distributary for passage.

The complainant Shri Mahendra Kumar Arora was given the
opportunity of hearing by the commiltee on 02.09.2024
- (Annexure 5). The complainant didnot appear in person and
mailed his written statement (Annexure B). In written statement of
the complainant it is stated as under,

(1) “That the officers of Forest Department Patiala DSFO
Madam, DFO Balveer Singh Dhillon Officer Sanaur,
Rarnanpreet Singh Block Officer, Sarwan Singh Block
Officer Sanaur, Patiala in order to benefit a private school
British Co-Ed and an illegal colony on right side of Sanour
Distributory RD Sanaur Road to Devigarh Road and on
adfoining Pahewa road have felled 250 trees.

(2} That after cutting the trees by the said officials. the
éntries of these lines have been deleted by tampering the
‘govemment records. As per google map and googie earth,
the trees which were present during October 2021 were not
present during November 2021., which trees were shown on
Google Map and Google Earth in October 2021 and were
not present in November 2021. To investigate this, take a
report from the RT expert and the check record register.

(3) Attempts were being made to suppress the matter by
sending legal notice regarding illegal encroachment on forest

q
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land opposite to the British Co-Ed School however,
Coloniser/fcolony developer in connivance with Forest
Officers have erected electric poles in place of trees without
obtaining NOC. Forest land is encroached and no action has
been taken up.

(4) That in above RD on the left side of of the Sanour
' Distributory opposite side of the school tree are not included
in the record and they are prepared to fell these trees also

iflegally.

That through joint demarcation by Kanungo of Forest
Department and Officers of Revenue Deoartment the it could
be ascertaingd that the above officers have got
encroachment done on land worth crores and on how much
of land by School and the Cofoniser. Constitute a special
leam under the supervision of cument Ho'ble Deputy
Commissioner. ~

The above Coloniser in connivance with Officers of Forest
Department has developed a road on forest land worth lakhs
without approval. New efectric poles are also being installed

- on forest land without NOC. Investigate the matter and file
case against guilty officers under Corruption Act.”

British Co-ed School Authorities were given opportunity of
hearing on date 05.09.2024 (Annexure 7). School Authorities
appeared before the committee and submitted their written reply
on 06.09.2024 (Annexure 8). In their written reply the School
Authorities have submitted as under.

B
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(1) “That the British Co-ed High School (hereinafter
referred as a School) has received a Lefter dated
02.09.2024 from your Office and leamt that one Mahinder
Kumar Arora has leveled allegations against the School
regarding cutting of 250 trees and caused damaged to the
Environment. That the British Co-Ed High School is one of
the most prominent Schools in Patiala. The school provides
a well-rounded education built in a foundation of Academics,
Creative Arts, Sports, Adveniure Camps and Community
Service which includes various activities like awareness
campaigns, lree plantation and community outreach

- programmesto name a few. Students gain intemational
exposure through trips abroad, YFU, AFS, the Intemnational
School Award and the School Enterprise Challenge.
Nationally, students participate in treks and tours, IAYP,
MUNSs, Debates, NCC and NSS, Sports and Performing Art.
School takes responsibility to prepare young people to
navigate the world as confident caring and responsible
citizens. The academic standards are very high and our
students always excel in ISC and ICSE Examinations. Every
year students have been foppers at District State and
National level. As an Institution, we are deeply committed to
maintaining our reputation and ensuring the highest standard
of integrily. So, the question of involvement of the school in
such like incidents of cutting trees or encroaching any land
of forest departrent does not arise.

(2) No Objection Certificates taken by School
That we would like to clarify our position regarding the

construction of our School. We have obtained the necessary
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permissions from Punjab Mandi Board and secured change
of land use (CLU) Certificate from the Concemned Authorities
for the establishment of our institution. The school has also
taken NOC from Punjab Mandi Board to open the main
gates of the School towards road, Copy of the NOC bearing
No. 6099 dated 22.03.2022 is aftached herewith as
Annexure R-1 and Copy of C.L.U. issued by concemed
authority is attached herewith as Annexure R- 1/A. Earlier,
the School has no knowledge that there is any Jand of forest
department. If has come to our knowledge that the land
adjoining the link road near our School belongs to forest
land. Our School has taken the NOC from Punjab Mandi
Board under good faith assuming that the land belonged to
Mandi Board. Thereafter, the School, immediately applied for
NOC's from forest department regarding  school
entrance/gate. Copy of the NOC's applied to the Forest
Department is attached herewith as Annexure R-2. School
has also obtained NOC from Punfab Mandi Board to
construct a bridge over Canal duly shown in the site plan.
Copy of the NOC is attached herewith as Annexure R-3.

(3) Allegations of Encroachment
I want to clarify that our School's boundary is clearly defined

and ends at Point-B on the site plan, we submitted. There
had been no encroachment into forest area and we are

committed to upholding environmental regulations. Even, the
School has left eight feet, its own land outside the School
Premises/Boundary for parking. The complainant leveled
false allegations regarding encroachment Moreover, a site
plan and photographs showing the actual position are
attached herewith,

aQ
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(4) Allegations reqarding Cutting of Trees

That the allegations regarding cutting or felling any trees
mentianed in complaint are baseless, not substantiated by
actual position on the ground. The School has never cut or
fell any trees as alleged in the complaint. School clarifies
that no activity of cutting or felling of trees has taken on our
premises or ouiside the premises. Qur school has
implemented various initiatives aimed at promoting
environmental awareness, including tree planting drive and
educational programs on conversation. The allegations
levelled by the complainant are false and frivolous. Which is
Clearly established from following points:-
L That the Building of the School IJs
segregaited/Separated by Canaland a {interlacking tiles)
road shown in the site plan attached herewith as
Annexure R-4. So, the Schaol has no concemn with the
land of forest department adjoining with the
(interlocking tiles)/road, That one Private Colonizer has
developed a Private Colony at Point-A duly shown in
the Site Plan as (Annexure R-4), under the name of
'R.S. Enclave”. Moreover, the above said Colonizer has
also got constructed an interlocking liles road with the
help of Nagar Council, Sanaur which is clearly
established from photographs taken on inéuguration.
Copy of the Photographs showing the Board of 'R.S.
enclave’ is aftached herewith as Annexure R-5 and
Copy of the photographs showing the interlocking road
are also aftached herewith as Annexure R-6 to R-8,
Moreover, the above said Private Colonizer has also
affixed four piltars in front of the road to stop the
General Public from the use of this road. Copy of the

E&)
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photographs showing the pillars affixed on the road are
aftached herewith as Annexure R-8 The Private
Colonizer has got .conéfructed the road with the
purpose lo approach his Colony *R.S. Enclave duly
shown in the Site Plan as well as in the photographs.
The School is neither the bensficiary of the above said
road nor have any concem/contribution in the
construction of road. So the gquestion of culting any
trees or encroaching on any area of forest Jand by the
School does not arise. For more clanty of the facts,
deponent has aifached a site plan {Annexure R-4), in
which, the Building of the School is duly shown at Point-
A In the site plan and the boundary wall of the school at
Point-B of the site plan. Then, there is a Green
Zone/Green Area duly shown at Point-C in the site plan.
The road leads towards the Village JaurianSadkanfrom
main road duly shown at Point-D in the site plan. Then,
there is a Green Zone/Green Area duly shown at Point-
E in the site plan. Then, a Canal duly shown in Blue
Colour at Point-F segregated/divide the area of School
from the land of forest department. Then there is a road
constructed by one Private Colonizer duly shown in
Yellow Colour at Point-G. All the above said facts are
also corroborated from photographs already attached
above. So, the deponent has no concemn with the fand
of forest department and has no reason to cut any such
trees. In fact, the land of forest department is far away
from the boundary wall of School. Moreover, School is
fully prepared to cooperate with any investigating
authorities  misunderstanding. to clear up this
misunderstanding.

L



245

il.  Thal the complainant with malafide intention has
not mentiened any date, month or year, when the
School allegedly cut the trees or allegedly encroached
over any area of forest land.

fii. That our School also organizes many plantation
drives. Copy of the photographs regarding our past and
ongoiryg projects aimed at increasing green cover are
attached herewith as Annexure R-11 jo R-21.

5) Reason to move false complaints:

It has come to our notice that individuals who were
unsuccessful in securing admission for their children, despite
their poiitiéal connections, have Initiated these baseless
complaints themselves or through some third person.
Moreover, the School has inquired about the complainant
after receiving this complaint and has come lo know that
complainant is used lto file false and frivolous application
against varlous persons and institutions just to extract
rmoney. The complainant is a habitual litigant. The British Co-
Ed High School Categorically deny these allegations, which
the School believe have been made just to extract money
and lower the reputations of the School. The school reserves
his right to initiate legal proceedings against complainant for
moving false and frivolous complaints.

It is therefore, prayed that the complaint moved by the
complainant against the British Co-Ed High School is based
upon false and frivolous facts and same is liable to be
dismissed with heavy cost. Moreover legal proceedings are
liable to be initiated against the complainant for providing
wrong and false information.”

LY



246

The Divisional Forest Officer Patiala submitted a detailed
report to the committee about complaint (Annexure @ and 10). in
this report the Divisional Forest Officer, Patiala has informed as
under.

(1) ‘A complaint regarding Brifish Co Ed School, located on
Left side of Forest Strip, Sanour distributory (RD Patiala
Sanour Road to Patiala Pehowa Road) was received from
office of Deputy Commissioner Patiala on 15/02/22. The
complainant alleged in the complaint, that British Co £d
School Authorities have illegally felled about 250 trees and
also encroached upon Forest land in tonnivance with the
Forest Department in Patiafa-éanour road falling under
Forest Range Fatiala.

(2) A 5 member Team was constituted by Divisional Forest
Officer Patiala dated 15.02.2022 under Range Officer Nabha
Ms.Amandeep Kaur for enquiry of the same. The team
submilted its Report dated 10.03.2022. As per the Repont
lotal 28 trees were found missing on above mentioned site in
Sanour distributory , of which only 11 Dead and Dry trees
were deparimentally felled and no action taken against 17
trees, though the timber has been retrieved from the strip
and recorded in the timber form by concerned incharge and
in addition land breaking of Forest land (Violation under
Indian Forest Act 1927) has been found on both sides of the
Forest Strip.

(3) It was brought to the notice of the Divisional Forest
Office that during the period of the complaint. a New
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Residential Colony was sstablished on Right Side of Sanour
distributary. While taking access fo the colony through a
road under jurisdiction of Municipal Committee Sanour. { and
breaking was carried out in the Forest strip adjacent to the
road in an area of about 495 Sq Mt. it is also reported By the
Division office that the loss of trees and Land breaking in
Right side of the Forest strip alleged in the complaint took
place around November 2021, when the colonizer damaged
forest stripadjacent to Nagar Council Road for approach to
his Residential Colony.

(4) It was also brought to the notice of the Forest Divjsion
Patiala that thePrivate School, British Co Ed School is
operational since the year 2004. It is situated on Left Side of
Sanour distributary (RD Patiala Sanour road to Patiala
Pehowa Road). Theschool was using access /approach
through forest strip without necessary approval under Forest
Conservation Act 1980 for Non Forest Purpose. The
temporary encroachment for Passage and Parking was
carried out in an Area of 817 Sq Mt.

(5) The detailed action taken report has been sent by
Divisional Forest office, Patiala Forest Division to
Conservator of Forest ,South Circle vide letter No 3386
Dated4/7/2022 ( Annexure 1)

(6) Punitive Action against the Concemed taken by
Divisional Forest Officer Patiala:

1. Punitive action for violation under Indian Forest Act
1927, against schoolwas initiated on 31.05.2022 by
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issuing damage report and civil case COMA 2275
0f2022 was filed against School, in District Court
Patiala (Annexure 2).

2. Punitive action for violation under Indian Forest Act
1927, against theResidential colony was initiated by
Issuing damage report on 02.02.2022 and a civilcase.
COMA 429 of 2022, was filed against the coloniser in
District Court Patiata

(Annexure 3).

3. With respect to loss of 17 frees and non action
against violation, theconcemed Beat incharge was
suspended  immediately on  11/03/2022 and
departmentalaction for major penalty under Punjab Civil
Services { Punishment and Appeal) Rules1870 has
been initiated by office of DFO Patiala.

Remedial Action taken up and Proposed:

1. Joint Demarcation of the Forest Land has been
carried out with RevenueDepartment Dated 25.03.2022
(Annexure 4) and the temporary encroachment utilized
for passage and parking by the violators has been
cleared along both sides of the ForestStrip and
Possession of Forest Land has been taken by the
Range team Patiala.

2. Notice under Forest Conservation Act 1980 has been

issued to theSchool for taking approval for approach
and access from Ministry of Environment Forestand
Climate Change by Office of Divisional Forest Officer
Patiala Dated 25.02.2022 (Annexure 5).

3. The online case for diversion of Forest land for
approach and access witharea of 0.08175 Ha. has

\i4
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been applied by the School Proposal
FP/PB/Others/433877 dated 19.06.2023 {Annexure 6)
and Restoration of Forest land damaged bythe School
along the Forest strip has been has been proposed in
the FCA case by Officeof Divisional Forest Officer
Patiala.

(8) Preventive Action Taken:

The violation carried out by violators Concemed {The coloniser of
theresidential colony and the school) though being a
compoundable offence under IndianfForest Act 1927, in order to
make the action deterrent the civil case has been filedagainst the
offenders.

(9) In addition to the Complaint, the allegations raised in
the written statementof the complainant was also enquired
into and Field verification report of ConcernedRange officer
stated that the electric poles are not in the Forest Strip. It is
further reportedby concerned Range office that allegations of
tampering of tree register is false as thecopy of the records
are available in higher offices and all standing trees have
beenenitered in the register. The same has been reported by
Division office Patiala in its letterno 9065 Dated 13/9/2024
(Annexure 7)

(10)  Itis reported that, As per the Area Register, the Forest
Strip is 3.5 meterwide on both sides of the distributary. The
School had temporarily used the Forest Stripfor passage and
Parking on the Left side of the Distributary. The owner of the
Residentialcolony had damaged the Forest land on the right

29
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side of the Distributary for passage. Thedemarcation of the
Forest strip had already been carried out on 25/3/2022 and
thetemporary Violation on the Forest land has been cleared
and has been taken possessionby Concered Range team.
The Punilive action against the Violators and Concerned
Beatincharge for major penalty been initiated against the
concerned Beat incharge as perdepartment rules. Regarding
the Loss of trees, Punitive action against the ConceredBeat
Incharge has been taken up. The Restoration of the Forest
strip has been proposedin the Forest Diversion case applied
by the Schoaol.”

Observations and Conclusions of the Committee.

The Committee based on observations during the field visit to
the area under consideration, detailed consultation with the
DFO, Patiala, written statement by the complainant, written
statement by the School Authorities and report by the DFQ,
Patiala the Committee found the Following,

1. A complaint regarding British Co-Ed School located on
Left side of Forest Strip, Sanour distributory (RD Patiala
Sanour Road to Patiala Pehowa Road) was received from

office of Deputy Commissioner Patiala on 15/02/22. The

complainant alleged in the complaint, that British Co Ed
School Authorities have illegally felled about 250 trees
and also encroached upon Forest land in connivance with
the Forest Depariment in Patiala-Sanour road falling
under Forest Range Patiala.

2. This complaint was immediately inquired into by the
Divisional Forest Officer and it was found that

W
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the Private School, British Co Ed School is operational
since the year 2004 and is situated on Lef Side of the
Sanour distributary (RD Patiala Sanour road to Patiala
Pehowa Road). The school was using access /approach
through forest strip of 3.5 m wide without necessary
approval under Forest Conservation Act 1980 (now Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980).
There was encroachmerit over 817 sq m of forest area for
passage and parking.

A New Residential Colony was established on Right Side
of Sanour distributary. While taking access to the cofony
through a road under jurisdiction of Municipal Committee
Sanour, land breaking was carried out in the Forest strip
adjacent to the road in an area of about 495 Sq Mt ltis
also reported By the Division office that the loss of trees
and Land breaking in Right side of the Ferest strip alleged
in the complaint took place around November 2021, when
the colonizer damaged forest strip adjacent to Magar
Council Road for approach to his Residential Colony.

As per the report of Range Forest Officer who inquired
into the complaint during the year 2022 (which is a part of
the report of DFO Patiala), forest strips on both the sides
of the Sanour Distributary (RD Patiala Sanour Road to
Patiala Pehowa Road) were checked and it was found
that a total of 28 trees were missing from the strip on right
side of the Sanour Distributary. Out of these 28 trees. 11
Dead and Dry trees were felled Departmentally as per
rules of the Forest Department and no action was taken
against remaining 17 trees by the concerned beat
incharge though he could retrieve timber.

3,
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3. A Joint Demarcation-of the Forest Land was carried out

with Revenue Department Dated 25.08.2022 and the
temporary encroachment utilized for passage and parking
by the violators has been cleared along both sides of the
Forest Strip and Possession of Forest Land has been
taken by the Range team Patiala.

L. During the site inspection by the committee, no direct
evidence was found which could verify the allegation of
illegal felling of tree by a specific person or entity.
However from all the secondary information, records and
report of the DFO Office it is evident that there was illegal
felling of 17 trees and not 250 as alleged in the complaint.

- With respect to loss of 17 trees and non action against
violation, the concerned Beat in charge was suspended
immediately and departmental action for major penaity
under Punjab Civil Services (Punishment and Appeal)
Rules 1970 has been initiated by office of DFO Patiala.

- Cases against the British Co-Fd school and the Private
Colony have been filed in the Court of Judicial Magistrate
as per the provisions of Indian Forest Act 1927 even
though there was provision to compound this violation to
set a deterrence.

. Following notice from the Forest Department, School
Authorities have applied (Proposal : FP/PB/Others/433877
dated 19.06.2023) for post facto approval for diversion of
0.08175 Ha of forest land for approach and access to
school as per the provisions of Van (Sanrakshan Evam

32
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Samvardhan) Adhiniyam, 1980. This area is now revised
to 0.0156 ha. The Restoration of the Forest strip over
violated area of 0.08175 ha has been proposed in the
Forest Diversion case applied by the School and this cost
shall be borne by the School Authorities. The further
action against the violation will be decided by the
MoEF&CC, New Delhi while considering the proposal for
post-facto approval.

8. The some new allegations viz., erecting electric poles in
forest area and tampering with records, raised in the
written statement dated 31.08.2024 of complainant before
the committee, though not part of original complaint were
also inquired by the Divisional Forest Officer and it was
found that the electric poles are not in the Forest Strip. It
is further reported that the allegations of tampering of tree
register is false as the copy of the records are available in
higher offices and all standing trees have been entered in
the register.

9. As of now there are no legal provisions/guidelines far
assessment of environmental compensation in the State
of Punjab.

The committee finds that following the complaint, the matter was
inquired into and adequate remedial punitive, preventive and
restorative measures are taken by the Divisional Forest Officer
Patiala.

The committee also finds that there was illegal felling of 17
trees and not 250 trees as alleged in the complaint

33
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Committee also directed Forest Division to be more vigilant,
ensure adequate forest protection and initiate timely action
against violators as per the law.

%2 4.

Technical Officer Additional Deputy Conservator of

Regional Office Commissioner (G), Forests,
MoEF&CC, Patiala South Circle, Patiala
Chandigarh
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 343/2024
Mahendra Kumar Arora Applicant

Versus

Responcdent
State of Punjab

Daie of hearing: 01.07.2024

CORAM: HON'BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HONW'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: XNone
Responeent: None

ORDER

1. This original application under Sections 14 and 15 of National
Green Tribunal Act, 2010 thereinafter referred to as ‘NGT Act, 2010’} has
been registered in exercise of suo-moto jurisdiction on the basis of a letrer
petition dated 20.09.2023 sent by Mahendra Kumar Arora R/012/3 Guru

Nanak Nagar, Tripuri Patiala, Punjab.

2. Complainant has stated that about 250 trees have been illegpally
cut on Patiala Devigarh Road by a private British co-ed School m
collugion with District Forest Olficer Sanor, District Patiala causing

damage to environment.,

3. In our view, above complaint ecan be looked into at the firet
instance by Statutory Regulators and local authorities. Therefore, we

constituite & joint Committee comprising Principal Chiel Conservitor of

3$
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Horest of the area concerned, District Magistrate, Patiala and Regional

Officer, MoER&CC, Chandigarh.

9. District Magistrate, Patiala shall be nodal agency lor coordination

and compliance.

5. Above Committee shall visit site, collect relevant information and il

finds abave complaint to be correct, take appropriate remedial punifive
and preventive action including, assessmemt of envirnamental

compensation in accordance with law within nwo months.

6. Committee shall submit compliance report with Registrar General
of this Tribunal within 15 days, after expiry of above period who if finds

necessary may place matter before the Bench for further orders.
7. ‘With above direction, application is disposcd of.

8. A copy of this order along with copy of complaint be senl 1o
Principal Chief Conservator of Forest of area concerned, Disiricl
Magistrate, Patiala and Reglonal Officer, MoEF&CC, Chandigash by gmail

for compliance,

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
July 01, 2024
Original Application No. 343/2024
AB

Y
o

36



257 Frneepma -2 2

SRR eeyn 1. Py

Government of Purgab
Department of Forests & ‘Wildlife Preservation
0/o Principal Chief Conservatar of Forests, Punjab
Forest Complex, Sector: 68, Sahibzada Ajit Singh Nagar {Mohalf)
{Forest Working-2 Branch)

To
Deputy Commissioner,
Patiala.

Date: 20-07-2024

Sub: OA No. 343 of 2024 Mahendra Kumar Arora Vs State of
Punijab.

3 koK sk ke ¢

With reference to the above mentioned subject, it is infarmed that in
view of the orders dated 01.07.2024 {Copy Enclosed) passed by the Hon'bie
National Green Tribunal In OA No. 343 of 2024 Mahendra Kumar Arora Vs
State of Punjab. Sh, Ajit Kulkarni, TFS, Conservator of Forest {South Circle)
will represent undersigned for further necessary aclion in the above matter.

This Is for your information and necessary action please,

Encls. as above

PRINCIPAL CHIEF CONSERVATOR OF FOREST (HOFF )
a 20-07-2024

Endst.No. FOREST -FWOFW-2(CC)/79/2024-FW/[1/ 88782572024

Dated 20-07-2024

A copy of this letter along with Hon'ble NGT orders dated
01.07.2024 is forwarded to Deputy Director General of Forests (Central),
Ministry of Environment, Forests and Climate Change, Government of India,
Northern Regional Office, Chandigarh to depute their representative for the

B TE84021
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investigation in the above said matter.

Encls. as above

PRINCIPAL CHIEF CONSERVATOR OF FOREST (HOFF)
20-07-2024
Endst.No.FOREST ~-FWOFW-2(cc)/ 79/2024-FW /1/887825/ 2024

Dated 20-067-2024

A copy of this letter along with Hon'ble NGT orders dated 01.07.2024
is forwarded to the following for further necessary action-

1. Chief Conservator of Forest (Plains)
2 Conservator of Forest (South Circle)
33 Divisiorial Forest Officer, Patiala.
Encls. as above

PRINCIPAL CHIEF CONSERVATOR OF FOREST {(HOFF}
20-07-2024
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'I G man forest working <forestworking0a2@gmail.com>

Fwd: ORDER passed in Original Application No. 343/2024
2 messages
pusijablorest <pcefcomplex@gmail.com> Mon, Ju B, 20724 oy 2 34 PM
To: forestworking0D2@gmail.com, pbeomplaint <phoomplaint@gmall, com>

Pleass find ths attechesd s,

PunjabsForest Complex.
Sahibeads Afit Singh Nagar.

-——— Forwarded message —— -

Fromi: Cansultant Judiclal-NGT(P.B.} <judiclzt-nai@igovin>

Date: Mon, Jul 8, 2024 21 2118 PM

Subject: ORDER passed in Originat Application No. 343/2024

To: DCPATIALA <tic.pli@punjab.goy.in>, <pecfiofipunjab@griall.com>, <posicompleagmar cur >

«eisouth@punjeb.gov.in>, Regional Olficer MoEF 1RO Chandigarh <raizihids oG ao

Respected Sir/Mudam,

Tam directed to forward a copy of the petition
& Order dated o 1/07/2024 passed in Original Application No. 343/2024 Mahendea Kuar
Arora Applicant Versus State of Punjab Respondent. Tor your kind perusal & necessary setinn
for further correspondence please send all the documents on the new mail-id i

Jjudiclal-ngt@gov.in
Kindly scknowledge the siune.

NOTE:- Please send this order o Prinvipal Chief Conservator of Forest of the are eoncerred, Distsie
Prtista, abso Tor compliance.

REGARDS
CONSULTANT (Judicial)
(N.G.T.)(B.B.) New Delhi

2 attachments

=4 OANO 343 of 2024 LP No 2155-pagos-deloted.pdf
— 15318K
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o Mahendra Kumar Arora.pdf
— 98K

RK Mishra <pedhofipunjab@gmail como
To: forastworking02@gmall.com

Raman Kant Mishra, IFS

Principal Chief Conservator of Forests {Ho¥ k)

Forest Complex, Sec. 68, SAS Nagar {Punjab)- 160062
Contast No, 0172-2298004-05

Mol No. 99104-61117

[Srassiont towt higden)

‘2 attachments

w] OA NO 343 of 2024 LP No 2155-pages-deloted.pdi
— 15318K

zm Mgahendra Kumar Arora.pdf
98K

%%

Moo Jul B 2025 at 2 S8 PRM
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[tean No.06 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 34372024
Mahendra Kamar Arora Applicant

- Versus

fRespondent
State of Punjab

Date of hearing: 01.07.2024

CORAM: HON'BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None
Respondent: Nom
ORDER
1, This original application under Sections 14 and 15 of National

Green Tribunal Act, 2010 thereinafter referred to as 'NGT Act, 2010°) has.

“been registered in exercise of sug-moto jurisdiction on the basis of 2 leue
petition dated 20.09.2023 sent by Mahendra Kumar Arora R/¢12/3 Giiru

Nanak Nagar, Tripuri Patiala, Punjab.

2. Complainant has stated that about 250 trees have besn allepally
cut on Patiala Devigarh Road by a private British co-ed School in
collusion with District Forest Officer Sanor, District Patiala causing

damage 1w enviranmerit.

3. In our view, above complaint can be fooked into w the fira
nstance by Statulory Regulators and local suthorties. Thoerelore, we

constitute a joint Comnuttec comprising Princioal Chiel Corcorvaior o
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Forest of the area concerned, District Magistrate, Panala and Regional

Officer, MoEF&CC, Chandigarh,

4, District Magistrate, Patiala shal] be nodal agency for coordination

and compliance.

5. Above Committee shall visit site, collect relevant information and i
finds above complaint to be correct, take appropriate remedial, punitive
and preventive action including, assessment of environinental

compensation in accordance with law within two months.

6. Comumittee shall submit compliance report with Registrar General
of this Tribunal within 15 days, after expiry of above period who if finds

necessary may place matter before the Benich Jor further orders.
7. With above direction, application is disposed of.

8. A copy of this order along with copy of complamnt be sent to
Principal Chief Conservator of Torest of area concerned. Disiricl
Magistrate, Patiala and Regional Officer, MoEF&CC, Chandigarh by email

for compliance.

Sudhir Agarwal, M

D Afroe Alimad, 5
July 01, 2024
Original Application No. 34372024
AB

s3
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bite ' o X7, 178
~COURT CASE BRST CROPWP

Punjab Goversment
s Forasts and Wildile Praservation Department
DRSEIVE -
e ator of Forssts South Circle, Opp, Ceniral Jell, Patiale.
e b . No, 0175-2021628, E-mall [d : cfpatisla@gmall.com
R I A R E RIS S X EE LRSS ]
= ¥ =~1:=:===:=:===::==:=-‘:=
1. Daputy Oj
) puty Direclor General of Foresis (Cenlral), Minlsiry of Envirgnment
orest '
s and Ciimate Change, Govemment of India. Moriharn Regional
Office, Chandigarh.
2. Deputy Commissioner, Patiala,
o
Na. 1/905855/2026 / que,?«éﬁ Dated. {L}J ?’&.‘f

Suby OA No. 343 of 2024 Mahendrs Kumar Arora Vs Siale of Punjab.

Ref: Principal Chief Conservator of Forests, punjab. SAS Nagar offic2 foter 1o
1/887825/2024 dsted 20.07.202% addressed 10 your office and
endorsement to this-office.

Wational

subjeet, It & informeati that Hon'ble

With reference lo above cited
a0 of Punjab on

Graan Tribunal in OA No. 343 of 2024 Mahen

01.07.2024 has ordered 1hvat @ jelnt comumitiea com

y Magisirete, pPaliats and Regional Office,
hove complaint 1o pa comrest, 1ake

0!

dra Kumar Atora V/8 St
posing of princips! Chigl Consenatar
of Forests, Deput MoEF&CC. Chandigath ghall
avant Information ang it finds 2
aml preveniive getion
law ond submit the complian

yisit site, colfecl rel
punitive including. assessmait
in accordante wiith

0/¢ Principal Chlaf Conserva

E¥usoppropriate remedial,
environmental compenselion e feport
within two months. in lhis regard.

reference aomingted e U

tor of Forests. Punja0 nas

ip represent the 070 PCCF

ndersigned
at V1:00 a.m at e office

s fixad 0N 20.08.2024
d io \ake the foliow up achon

yide above
A meeting in inls reyaid §

ihe mailer a0

5. It 13 hoealor

of undersigned 10 dlsauss
requestad 10 make it convenient (0 alen ot Hon'bie
Mationsal .Bmen Trbunal is compliad with in fma
in this eqard  the undersigned |

telaphanically g5 woli on | 1.08.2024.
AT ’LICARDH

CONSERVATOR OF

d the meeting, 59 hat the orger

vas  parsslly digeussed  wiih yOu

{rd

fa

SY
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FOREST-CRTCO0C42020.COURT CASE BRST CROAV

FORESTS-SOUTH CRL
14-08-2024

Endst. No. 1/905855/2024 / hy69-71 Dated. | ki‘jﬁ) ay
A copy of the sbove is forwardad Tor information &nd necessary action

plesse.

1. Principal Chief Conservator of Forests (HoFF), Punjab, SAS Nagar to his endst. T'f‘-‘--
1/887825/2024 dated 20.07.2024

2. Chief Conservator of Farests (Plains), Punjab, SAS Nagar.
8. Divisional Forest Officer, Patlsla Is hereby directed to altend the meeling along

with ail relevant documents and Information,
AT KULKARHN!
CONSERVATOR 07%__
FORESTS-SOUTH Rl
14-G8-2024

{ Stanned with OKEN < anne

55



AY)

Punjab Government
Forests and Wildlife Presarvation Depanment
Q/o Conservator of Forests South Circle. Opp. Centrat Jaii Patiala
Ph. No. 0175-2821628, E-mail id - cfpatiala@gmail com
To

1. Deputy Direclor General of Forests (Central),
Ministry of  Environment Forests and Cimawe Change
Government of India, Northern Regional Office, Chandigain.

2. Deputy Commissioner, Patiala

No. 4630-31 Daled 20.08.2024

" Bub: OA No, 343 of 2024 Mahendra Kumar Arora Vs State of
Punjab.
Ref: This offica Istiar no, 1/905855/2024/4467-68 Dated 14 08.2024

With reference to above cited subject, proceedings of the meeting
dated 20.08.2024 at 11.00 am held al this office are hereby sen for youw
information and needful action.

Encls : As above

Ajlt Kulkarn, IFS
Conservalor of Forests,
South Circle. Patiala

Endst. No. 4632-34 - Dated 20.08.2024

A copy of the letter along with attachments In reference to this office mndst
no. 1/805855/2024/4469-71 dated 14.08 2024 is being sent for information
and necessary action.

1. Principal Chief Conservator of Forests (HoFF), Punjab. 8AS  Nagar

2. Chief Congervator of Forests (Plains), Punjab, 8AS Nagar

3. Divisional Forest Officer, Patiala,

Encls : As above

Ajit Kulkami, iFS
Conservaior of Forests
South Circle. Patala

B L 3 e ATION FROM
A S Gl okl Kg/ ARG Sh/ArEu
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1 § SEP 7w
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Subject - Proceeding of the mgztﬁg held on 20.08.2024 at

11.00 am in the office of Conservator of Forest, South
Circle, Patiala regarding OA No. 343 of 2024 Mahendra
Kumar Arora Vs State of Punjab,

With reference to above mentioned subject a meeting held
on 20.08.2024 at 11.00 am. The following officers attsnded the
meeting.

1) Shri. Rajaram Rai, IFS, regional officer  MoEFCC
2) Shri. Ajit Kulkarni, IFS, Conservator of Scuth circle  Patiala
3} Smt. Vidya Sagri RU, IFS, Forest Division Officer Patiala

4) Ms. Kanchan, ADC (G) Office of Deputy Commissioner
Patiala.

In meeting, Divisional Forest Officer Patiala provided
detained information about the case to the committee members
After discussion, committee agreed to visit the site concerned
with the case during the next week for inspactian

The meeting ended with the vote of thanks.

Ajit Kulkarm, |FS
Conservato! of Forests,
South Circle. Paliala

fruggr  }
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Subject ~ in the meeting dated 20.08.2024 at 11.00 am held
at the office of the Conservator of Forests regarding OA No.
343 of 2024 Mahendra Kumar Arora Vs State of Punjab the
following officers/officials participated.

Sr. No | Officer/Employee | Name of I” Singagture
Name Office e
1 Kanchan ADC (G) |DC OFFICe ' sd
2 Vidyasagari DFO Patiala | Sd_
3 Ajit Kulkarni CF South sd

Sh Rajaram IFS, RO, MoEFCC attended online
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Punjab Govariment
Foresls and Wildlifs Prosorvation Depariment
Ofo Conservator of Forests South Circlo, Opp, Contral Jall, Patlala.
Ph. No. 0175-2921628, E-mali ig : cipatlala@gmasll.com

========35§==az:::z::‘_:;:a::::z::_: _________________ |_ ==
To
1. Deputy Director General of Forests (Gentra), Minfstry of Environment Forests and
Climate Change, Government of Indle, Northern Reglonal Olilce, Chandigarh
2. Deputy Commissloner, Patlala.
No. \o6 ~ o7 Dated. 27 - % - 9t
Sub; OA No. 343 of 2024 Mahendra Kumar Arora Vs Stale of Punjab.
Ref: This office letier no.4630-31 dated 20.08.2024
N e

With referenca to above cited subijeet, it is informead hal the dale of site visit fized
on 28™ August 2024 8t 10:30 a.m. It is thereflore requested to make it convenient 1o be prasent
for the site inspection, so that necessary report be prepared and submitted to Hon'bie National

Green Tribunal, ("!L

Alt Kulkarni, IFS

Conservator of Forests,

South Circle, Patinla.
’ég/ %
Endst. Ho. Y10 ~ @ Dated. 23 - 8 ' QY e E IR

o A copy of the above is forwarded In reference lo this office endsl. No. 463234
dstad 20.08.2024 for Information and necessary action please.
1. Principal Chisf Conservator of Forests (HoFF), Punjab, SAS Nagar.
2. Chief Conservator of Forests (Plains), Punjab, SAS Nagar.

3. Dhvisional Forest Officer, Pallala bo present for the site visit with all relevan documents /

("—Q ot 2y

Allt Kolkarni, [FS

informetion and concerned figtd staff.

Consarvalor of Faraests,

South Ciiclg Patial .

NP
e (2
(4 SR
s } 2'; ;} .‘} (t

(¥ scanned with OKFH °
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Punjab Government
Farests and Wildlife Preservation Department
Olo Conservator of Forests South Circle. Opp. Central dail. Patiaia
Bh No. 0175-2921628, E-mail i cfpatiala@gmail com

et e e o S £ g e S B i et e b o 0w e ST T IS RN T RIS TIS P
Pt = =W e e e o N SN RNl R R = ==

To

1. Deputy Director General of Forests (Centrat),
Ministry of  Environment Forests and Clunate Change
Governrient of India, Northern Regional Office Chandigarh

2. Deputy Commissioner, Paiiala

No. 4753 - 54 Dated 28.08 2074

Sub: OA No. 343 of 2024 Mahendra Kumar Arora Vs State of
Punjab.
Ref : This office leiler no. 4706-07 Dated 23.08 2024

With reference o the above mentloned subject and letier, 1t s
requested that filed visit was cerried out by the commitiee mamhers on
28.08.2024 in this respect the proceedings are bemng senl for your
information and necessary aclion

Encls ; As above

Sd-
Ceonservaler of Fores's
South Circle. Patiala

Endst. No. 475557 Dated. 28.02.2024

A copy of the letter along with attachmerns n reference 1o this othice enast
no. 4708-10 dated 23.08.2024 is being sent for information and nacassary
action.

1, Principal Chief Conservator of Forests (HoFF), Punjab SAS Nugal

2. Chief Conservator of Farests (Plains), Punjab, SAS Nagar

3. Divislonal Forest Officer, Patiala,

Encls : As above

Sd-
Consepvator of Fores:s
Soulh Circie Patala

{ § 5EP 7T

(%4
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Subject - Proceeding of thg%d inspection by the
committee members on 28.08.2024 regarding OA No. 343 of
2024 Mahendra Kumar Arora Vs State of Punjab.

With reference to above mentioned case filed inspection of
private school British Co-Ed School was done on 28 08.2024 at
10.30 am. The details of the officials who attended is as foliows

1} Shri. N.K.Dimri, Technical Assistant Regional Office
MoEFCC Chandigarh.

2) Shri. Ajit Kulkarni, IFS, Conservator of South circle  Patiala
3) Smt. Vidya Sagri RU, IFS, Forest Division Officer Patiala.

4) Ms. Kanchan, ADRC (G), Office of Deputy Comrmissioner.
Patiala,

Committee members have done the field inspection of the
concerned area. DFO Patiala brisfed about the case at sie
Committee members after discussing. decided to provide tme 1o
the applicant to present his version. As per the decision of ine
committes, vide this office letter no 4747 dated 2808 24
applicant is given time on 02.09.2024 at 11.00 am

Sd-

Conservator of Foresis
South Circle, Patizla

j ;4; NSLATUIN FR
uriial :\} G nglish/ld
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Subject: OA No. 343 of 2024 Mahendra Kumar Arora Vs Stale
of Punjab

With respect above subject, the following offlcers/employees
have done the inspection of concerned site.

Sr. No | Officer/Employee | Name of Singagture
Name  Office L
01 Kanchan ADC DC OFFICe sd
1 (G), Patiala 3 | Sy

2 | Vidyasagari DFO Patiala | Sd

3 NK Dimri 'MOEF&CC | Sd
e RO,CHD |

4 Ajit Kulkarni | CF South sd
MFA

ka i
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A*n Nex LMo -
Punjab Gove@d 8Ot g5

Forest and Wildlife Protection Department S3
Office Forest Pal South Circle, Opposite Central Jail, Pauala
Telephone No. 0175-2021828, Email: cipatiala@gmail.com

B e S B S e B T S e o s e T o = e

Through reaistered post

To
Shri Mahendra Kumar Arora,
12/3 Gury Nanak Nagar, Tripuri, Patiala.
Mobile no. 981500433
No. 4747 Dated 28082024
Sub: OA No. 343 of 2024 Mahendra Kumar Arora Vs State of
Punjab,

Regarding the above subject. a representation has baen given
by you io the Hon'ble National Green Tribunal regarding the illegal cutting of
trees on 20.08.2023. Pursuant to the order passed by the Hon'ble Tribuna!
on 01.07.2024, the undersigned has given time o appear before ihe
commitiee members on 02.08.2024 at 11.00 a.m. at the office of Conservator
of South Circle, Patiala to his version.

Sd-
Conservator of South Circle,
Punjab, Patiala.
Endst No. 4748-52 Dated: 28.08.24
A copy of the letter is forwarded to the following for information and
necessary action-

1) Principal Chief Conservator of Forest {HoFF). Punjab, SAS Nagar

2) The Deputy Director General of Forests (Central ). Ministry of
Environment Foresis and Climate Change. Government of India
Northern Regional Office, Chandigarh is requesfed to attend the
meeting on the fixed date.

3) Chief Conservator of Forest (Piains), Punjab, SAS Nagar

4) The Deputy Commissioner, Patiala is requested to attend the meeting
on the date fixed.

§} ltis written to the Divisional Forest Officer, Patiala, that he should taks
the records related fo tijé %a%? and miake sure to altead this office on
the date fixed. ‘

Sd-

Conservator of South Circle
- Punjab, Patalg

1§ SEF e
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To

Hon'ble Conservator of Forest,
South Circle
Patiala

Subject QA 343 of 2024 Mahendra Kumar Arora and State
of Punjab

Sir,

I request to your goodself that I have made a complaint
through mail to the National Green Tribunal regarding which
you have called me on 2/ 9/2024. In this regard I want to
disclose you that | am sick as I am kidney patient. I am
attaching my statement and sending my complaint by mail.

With thanks

Dale 31/8/2024

Sd/- Mahendra Kumar Arora

Naresh General Store

Police Station Road

Main Bazar Tripuri Patiala 9815004338
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I declare that I am Mohinder Kumar Arora, resident of Naresh
General Store, Police Station Road, Main Bazar Tripuri, Patiala
and that the complaint T have made to you is absolutely

correct,

(1)That the officers of Forest Department Patiala DSFO Madam,
DFO Balveer Singh Dhillon Officer Sanaur, Ramanpreet Singh
Block Officer, Sarwan Singh Block Officer Sanaur Patiala in
-conmivance with a private school on Devigarh Road British Co
ed School and a private residential colony has cut down 250
Trees from Sanour o Devigarh Road and adjoining Pehowa
Road and on the right side of Sanour Distributary to benefit
the both mentioned agencies.

(2)That after cutting the trees the enteries in official record have
been deleted by the said officials. The trees were visible on
Google Map and Google Earth in October 2021 and are nat
present in November 2021. To check, a report should be taken
from the RT expert and the trees should be counted as per
record register.

(3)Attempts were being made to suppress the matter by sending
notices to the school regarding illegal encroachment and
planting saplings in front of the school. But the colony owner
in connivance with the officials of the forest department had
installed electric poles in forest land without any NOC. The
forest department's land has been Hegally occupied and no
action has been taken.

{(4)That the trees in front of the school on the left side of the
Sanour Distributary in the said RD have not been entered in
the record and these trees are also being prepared to be
legally cut.

The encroachment on forest land worth crores by the school
and colony owner in connivance with officials should he
inquired through a joint ltiemarcaﬁon by the kunungo of
Department of Forest and the Revenue Department by forming

a committee in leadership of Deputy Ccmrj}issiomer Patiala
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The said colony owner in connivance with the officials of
Forest Department Patiala have constructed a road on the
land of lakhs of Forest Department without permission and
electricity poles are also being installed on the land of the
Forest Department without getting NOC. After investigation, a
case should be registered under the Corruption Act againsi
the officials.

Deponent
Sd/-
Mohinder Kumar

The above statements are true and accepted by me. action
should be taken only on this.

s

3
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For wolstien of Section 33 {C) and 63 of indian Forest Act. 1527.
For violation of Section T of Forest Conservation At 1580

3 For Crindnal Contempt of Howble Sissreme Count Order dates 12121890 10 WP
{tiro. 20N

4, In Pursuance of the CWP No, 4550 of 2007 titked Court on it ovn motivn Vi
Stste of Haryane and Punisls in the Hen'bla Pusiab und Marysna High Coust.

To,

e BiSsh , €0,E4
g, Sskaet , Deled:
Soed leete

ety LaRAe A e bipanat

1 Thatstrips of PWD lands slong PWO tosds dee declared, a5 Protested Forest Vide
Punjab Govermment Notification Ho. 1323 -FI-5843195 Dated 3™ Moy 1958

2. Thatyou hove created an iBegel acces through the Forest strip 10 your property
shusted Bt the obove mentioned 3ddrems Bnd Bre using forest lund far
commeccial and Hon-Forest purpase.

That you have 2 the Hogsd segssson &'\M% MR SBUENG

LAYL mx Ime" Sqm) violated section 31 {C) ans 63 of indan forost At 1927,
saetion 2 of forgst Consarvalion AL 1980 and tummitted Crimenal Cantempt of
Hon'ble Suprems Count order dated 12.12 1896 ta WP (C) Na. 202/1995

it Is Intimatad to you that nearly 2 withks had been passed since the issue of first
notice ant o Damsge Report had been issued against you for violation in the forestiand.

4y this notice you are here by informied that @ court tase vl be prosecuted
a'@mwu if yous il not compotnd above dsmage repart You are sirictly inst-ucted to
use shove forest tand you mest take permission from Forest Depariment under FCA

188000t A
Fafziﬁimge Officar,
Patiala.
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% «Eemali iy, cipa!lole@omnlhmm
Pinipg),
Britiah ag.ag Schoot,
Devigam, Road, Pailala
Na. |
58 | Yo Dated a} “)},@]
g OA Na. 343 of 2026 yg

Vs Sibta of Punab,

Mabendre Rumer Asesry 1o 3 &
Nagar, Tepug ey

Complaing betora the Hon'ble Mstinnal Grean
Tridunal, Naw Dethj siating that 250

In coltusion with Distries Forest Officor
fo environmien,

traes have boen tolleg iagally by your gchog

Sanour fy patiala any thershy caysed damage

Enclosed: Ag &bove

1} Compiaini by Sh. Mahendrs Kumar
‘Patiala before the Hon'ble NGT.
~2) Order of the Hon'ble NGT dated 01,07.202k in OK No. 343 of 2024

3) Statemaznt of Sh. Mahendra Arom. submined o the 3
31,08.2024.

nquiry commifies on

&

Ajit Kufkarn!, 7S
Consermtor of Foraa, ¢ )
@t 74?{!«*!
South Clrele. Pauala, '
/&fg&‘\ Ls:g} ¥ s
L * .
Endst.No. LAS) ¢S Do, a)q}'), ; :
A copy of the above is Torwarded for Information,
1) Principal Chlef Conservator of Forests (HoFF), Punjab, SAS Nagai
) Deputy Director Genernl of Forests {Central), Ministy of Eavironment Fosests
Z) Dap
¢ Climate Change, Govemment of Indla, Northern Regional Offics, Chandigarh,
an
3) Ghisf Conservalor of Forests (Plains), Punjab, SAS Nagar.
’ Higer, Patialy.
5) Divislonsl Forest Otficer { Q
: A3 obove X s oAy
it Al ulkanl 1F5
Conseryato: of Forests, u-.'_.af-g [

South Clrcle. Pouaia 2 ar .

Yoo T

¥
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Annexuie- 8

Sh. Ajit Kulkami, IFg
Conservator of Forest
South Circle, Patialn

Reply on bohnlf of The BDritish Co-cd High School,
Patlals, regarding the Complaint/AQ No.343 oI 2024,

It is respectfully submitied as under:-

That the British Co-ed High School (hereinafter referred as
a School) has received a Letter dated 02.09.2024 from your
Office and learnt that one Mahinder Kumar Arora has
leveled allegations against the School regarding cutting of
250 trees and caused damaged 1o the Envirornment. That
the British Co-Ed High School is one of the most prominent
Schools in Patiala. The school provides @ well-rounded
education built in a foundation of Academics, Creative Arts,
Sports, Adventure Camps and Community Service which
includes various activities like awareness campaigns, tree

plantation and ecommunity outreach programmesto name &

few. Students gain international exposure through trips
abroad, YFU, AFS, the International School Award angd the
Stheol Enterprise Challenge. Nationally, students

participate In’ treks and tours, IAYP, MUNs, Debates, NCC -
and NSS, Sports and Performing Arl.  Schoo!l 1akes -

responsibilily 1o prepare young peuple 10 mavigate the world

a8 confident, cnring and responsible citizens. The o wlemic.
standerds are very high and our students always excel in

IBC and ICSE Examinations. Bvery yeuwr students haye

been toppers at Distriet, Stite al Nudiopad level As an
Institution, we are deeply committed 1o BRI Oy
reputation and ensuring the highoest standiued of integrity,

Su, the: question of involvesent of tie sebion) i sueh ke
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Incidents of cutting trees or encroaching any land of forest
department does not arise,
IM%‘MML___W

That we would like 1o clarify our position regarding the
constriction of our School, We have obtained the necessary
Permissions from Punjab Mandi Board and sgoured change
of land use (CLU) Cortifiate from the Concerned
Authorities for the establishment of our institution. The
school has also taken NOC from Punjab Mandi Board to
open the main gates of the School towards road. Copy ol
the NOC bearing No. 6099 dated 22.03.2022 is auached
herewith as Annesure R-1 and Copy of C.L.U. issued by
concerned authority is attached herewith as Annexure R-

1/A. Earlier, the School has 1o knowledge that there is any

land of forest department. It has come to our knowledge
that the land adjoining the Jink road near our School
belongs to Jorest lJand. Our School has taken the NOC from

_FPunjab Mandi Beard under good faith assuming that the

land belonged (o Mendi Board. Thereafier, the Schaol,
immediately applied for NOC's from forest department

regarding school entrance/gate. Copy of the NOC's applied

to the Forest Department is altached herewith as
Annexure R-2. School has also obtained NOC from Punjab
Mandi Board to construct a bridge over Canal duly shown
in the site plan. Copy of the NOC is attached herewith as
Annexure R-3,

Allegations of Encroachment

I want to claify that our School's boundary is clearly
delined and ends at Point-B on the site plan, we submittéc&.
There had been ne encroachment into forest aren and we
arc committed to upholding cnvironmental regulations.
Even, the School has left eight fect, its own land outside the

Scinool Premises/Boundary for parking, The complainunt

leveled faise allegations regarding encroachment. Maoreover,

e ——
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a site plan and photographs showmg the ectual position
are attached herewith,

Allegations regarding Cutting of Trces

That the allegations regarding cutting or felling any rees
mentioned in complaint are basgless, not substantiated by

actual position on the ground. The School has never cut ar

fell any trees as alleged in the complaint. School clarifies
that no activity of cuttiné or felling of trees has taken on
our premises or ouiside the premises, Our school has
implemented various initiatives aimed at promoting
environmental awareness, including tree planting drive and
educational programs on convérsation. The allegations
levelled by the complainant are false and frivolous. Which
is clearly established from following points:-

i, That the Building of the School s
segregated/Separated by Canaland a {intcrlocking
tiles) road shown in the site plan attached herewith
as Annexure R4, So, the School has no concern with
the land of lorest depariment adjoining with the
{interlocking tiles)/road. That one Private Colonizer

has developed a Private Colony at Point-A duly shown

in the Site Plan as {Annexure R4}, under rhe name of
"R.8. Enclave®, Moreover, the above said Colonizer has
also got constructed an interlocking tiles road with
the help of Nagar Council, Sanaur, which is clearly

established from photographs talken on insugurdtion.

Copy of the Photographs showing the Board of 'R.8.
enclave' is attached herewith as Anncxure R-5 and
Copy of the photographs showing the interlocking
road, are also attached herewith as Anncxure R-6 to
R-8. Moreover, the above said Private Colomizer hag
also affized four pillars in front of the roud to stop the
General Public lrom the use of this road. Copy of the

photographs showing the pillars allived on the road

(L} Scanned with OKEN Scannes
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are attached herewith ae Annexure R-9.
Colonizer has got constructed the road with the
purpose to approach his Colony “R.S. Enclave’ duly
shown in the Site Plan as well as in the photographs.
The School is neither the beneficlary of the above
said road nor have any concern/contribution in the
construction of road. So the question of cutting any
trees or encroaching on any area of forest land by the
School does not arise. For more clasity of the facts,
deponent has atiached a site plan (Annesure R-4), in
which, the Building of the School is duly shown at
Point-A in the site plan and the boundary wall of the
‘school at Point-B of the site plan. Then, there is a
Green Zone/Green Area duly shown at Point-Cin the
gite plan, The road leads towards the Village
JaurianSadkanfrom main road duly shown at Point-D
in the site plan.Then, there is a Creen Zone/Green
Area duly shown at Point-E in the site plan. Then, a
Canal duly shown in Blue Colour wt Point-F

segregated/divide the area of School from the land of

forest department. Then there is a road constructed
by one Private Colonizer duly shown in Yellow Colour

at Point-G. All the above said [acts are also

corrohorated from photographs already aftached

above. So, the deponent has no concern with the land -
of forest department and has no reason to cut any -
such trees, In fact, the land of forest department is far

away from the boundary wall of School. Moreover,
School is fully prepared 1o ceoperate with any

investigating  authorities o clear up  this -

misunderstanding,

That the complainant with malafide intention has not
mentioned any date, month or year, when the School
allegedly cut the wees or allegedly encroached auver
any area of {orest land.

{ © Scanned with OKEN Scanne:
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That our Schoo! also organizes many plantation
drives, Gopy of the photographe regarding our past
and ongoing projects almed at increasing green cover
are attached herewith as Annexure R-11 to R-21..

Reason to move false complaints:

It has come to our notice that individuals who were
unsuceessful in securing admission jor their clhildren,
despite their political connections, have initiated these
baseless complaints themselves or through some third
person. Mdreover, the School has inquired about the
complainant after receiving this complaint and has
come 1o know that complainant is used to file false
and frivolous application against various persons and
institutions just to extract money. The complainant is
a habitual litigant, The British Co-Ed High School
Caiegorically deny these allegations, which the School
believe have been made just to exiract money and
lower the repuiations of the School. The schoul
raserves his right to initiate legal procesdings against
complainant for moving false and frivolous

complaints.

It ig therelore, prayed that the eomplaint moved
by the complainant against the British Co-Ed High
School is based upon false and frivolous facts and
same is Hable to be dismissed with heavy cost
Moreover, legal proceedings are liable to be initinted
against the complainant for providing wrong and false
information,

Submitied by:

é‘jzuwwﬂﬁ(afszg\x
Principal
British Co-¢d High School,
Patiala

5&/&\//?‘ b 202l
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: o] - L] /, 3 v PUNe Q#L
a h\-\\GmaH Admin Offfea <ofﬂcﬁ@b!‘ﬂ5hc68ﬁ.ﬂﬁu‘m’
Fwd: Application Submtss;fa{fg;:];;;;;;g—m;{---——— e

Principal Office <principal@britishcoed adu i
To: Adnitn Office mﬁde@hﬁtlmcbnd.adu.ln% =

- Fornvarded message ——

Frony: smenitaring-ae@nic.ind

Date: Mon, Jun 19, 2023 av4:54 P

Subject: Application Submission - Acknowledgment
Tor <pfincipal@brilshesed.edy in>

Thu, Sep 5, 2024 8t 142.PM

) Government ot Indla
Ministry of Erivironmant Forest and Climate
: Changs
Centralized Procesaing Centrs - Groan

v | [omoefee

Acknowledgement
You have sucessfully submitted your appfication detifled helow:

i} Propsal For
1) Propossl No.

fil) Name of the Praject

FPIPBIOTHERSHM 3367712023

Acuess to “THE BRITISH CO-ED HIGH

Patiala
tv) Name of the User Agenoy KIRAN HARIKA
v) gﬁignd Proposet for 01022 Ha.
vi) Shape of Projact Non - Linear
vil) Proposat Applied for Fosm-A (Part-I): Diversion nf Forest Lant
viiy Approval Granting Aulhority  NA
Ix} Location of Project PATIALA - PUNJAB
%) Calagory of Proposal OTHERS
xi) Siatus of Application DRAFT

Fosm-A {Pari-l): Dlversion of Forest Land

Permisston for canstruciion of approach

SCHOOL" &t Vil Sanvur Tohsi: & Disty:

The propossi will be exantinot by the DFO on s ments. You will ba (ntimated about
fhe various development while progassing your ease throtgh email or 8MS aleri.

Chango,Indira Paryavaran
Bhavan, Jor Bagh New Dothi - 110003

Paoryavaran Bhawan,
Jor Bagh Now Dothf - 110003

Addrass; CPC GroonMinistry of Envirenmont, Forest and Climate

FC Division, iniotry of Envirarmanl, Forest and Climato Chango, indirg

Dates 100812023

Wk
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[l*:: Adnowledyement Prymicsl{PAF) Rive for Payswnt thoy gl gay 581 Branche ! Date! 2533023
BenlfictiryMemitance Priadls
SBlcPay Lite Refermnee R, CPACVQFSRE
(fannesty SBMONS) .
Reneficiury; Penfab Goveroment
if Wercham Refercnoe Noe &645371
Re ¢
[Collstion Amonm . 51134100
Commission ] aiod
{Tousl [ Fifty Ons Thousand And Ons Hurstomi:And Thitty Fodr Rugees Gulyd 3L
Detslls ¢! Lash 2 Chegues R ¥
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h’ﬂh\cknnwlcdxmcgt PayneniPAP) Fomm far Peymest through any SB1 Mw
Benifictary/Remiitience Detnlls e
SBlelay Lito Reforeace No. CPACVQENNE
{fommary SEMOPS)
DBeasficiary: Funjst Government
Merchuny Referenos No: : 6645175
Rs P
Coltection Amount
Conunistion :
otal f Twe Thousand Rupees Onts) s———r
1 Detalts of Cashi] Cheques i ____.,__!.’...-
Total Ry s

Tntoractons for Deposiios: THIE 5 a0t sn 2-rescipt

¥ (Tabe Filed inby the Bank)
Jaurnal Nos D

firsnch Naame! ______,..-——M

Bronch Tl D l Depotit Date; l

Brineh Stamp
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O SBlePay Lite

3
| Pre Ackowicdgeman Paymen (RAT) Fortn Bt Payencnt trough zny SB1 Branc i Dale: 206-2083
; : BtnlﬁdsryllumﬁunuM
SBlPayLits Referonee No. CPACYQFQH
{famerly SBMOPS] :
Bumafictuy: Pualsh Government
Merehun felorence Ho! 645245
Rs po 1Y
Colleciinn Amoant o
{Cammistion Pt s ) gied
vl { Sty Rupess Onlyl p [
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Admin Offico <o!ﬂco@hrmnh‘coud,ndu,m>

T Sy - er o AP SRt S S
zw(_i: Application Submission - Acknowlo dgment
hnelpal Offies «m!nﬁpnl@bﬂﬁalma.eau_mz; R it == 5 : '“g 26‘; ;;;41 PM
fo: Admin Office <offica@britisheosd ndu in> Thu, Sep
- Fonwarded massago ———
From: smonlioring-se@nic.in>

Date: Fii, Mar 28, 2024 at 10;34 PM
Subjeck: Application Submission - Acknawledpment
To: <principai@brtisheond . edit.in>

Governmont of Indla
[moetce WMinistry of Envirenmont Forost and Chmate
Change
Contralizad Procassing Centro - Groon

Acknowledgsmont
You have sucesshully submitied your apnlisation datalied helow:

i} .Propsal For Form-A (Parl-i): Diversion of Fores) Land

#) Proposal No. FP/PB/OTHERS/433877/2023
Permission for canstnfc!tna of approach

W) NameotnoProest  GEGOL Vil Sancur Tovet & Dk
Pallala

v} Name of the User Agency KIRAN HARIKA

v) Forast Land Propossd for

ersion 0.1022 Ha.

vi} Shape of Project Non - Lingar

vif) Proposal Applied far Fomm-A (Pant-l). Divession of Forast Land
villy Approvel Granting Autherily  State Sacretary {S8)

%) Localion of Project PATIALA - PUNJAB

%) Category of Proposal OTHERS

¥} Slatus of Agpiication EDS_RAISED

The proposal viill be examined by the DFO en iis merlls. You will be Intimated about
the varlous development while processing your case thmugh emall or SMS alert

Addroas: CPC Groon Ministry of Environmant, Forast and Climata
Ghange,intiro Paryavaran
Bhawan, Jor Bogh Now Dothi - 110003
£C Diviston, Minlgicy of Environmoni, Foresi and Climnta Change.ndia
Paryavaran Bhawan,
dor Bagh Now Doihl - 110003

Dale: 200312024

Q@ Scanned with OKEN Scanner
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Admin Offlce éofﬂce@bﬂﬂshqcad.odu.!m

WOt =
E—— LS )

;—v;d: Application Submission - Acknbwledgmant

e
Principal Office sprincipal@brilishcoed.edu.in> Thu, Sep 5, 2024 al 1:41 PM
To: Admin Ofiice <offica@brilishcoed,eduin> ..
Forwarded message w———

From. <monitoring-ac@nlc.in»

Data: Fri, aug 18, 2024 at 17 AM

Subjest Applicstion Submisslon - Acknowledgment
‘To: <prindpalfitiishcond edu.in>

Govornment of lndin
fmostec Ministry of Environment Forest and Climate
Change
Cantralizod Progessing Centre - Green

Acknowledgemerit

You have sucessiully submitted your application detalied below:

1) Propsal For Form-A (Pani-l). Diversion of Forest Land
iy Proposal ho. FRIBBIOTHERSMIZBT7/2023

Parmlssion for congiruction of approach
Acgess o "THE BRITISH CO-ED HICH
SCHOOL” at Viii: Sanour Tehsil & Dist:

li} Name of the Project

Patials
iv) ‘Name of the User Agency KIRAN HARIKA
V) E?v‘:rs;!o L:nu Praposed for 0.0156 Ha.
v} Shape of Projett dlon - Lingsr
| viij Proposat Applisd for Form-A {Park-l): Diversion of Forest Land
vili) Approval Granting Authority  State Secretary (S8)
%) Location of Project PATIALA - PUNJAB
%) Calegory of Proposal OTHERS
#) Biatus of Application EDS_RAISED

The proposal will bs examined by (he DFO on its medts. You will be infimated about
the vatious devalopmant whife processing your case fivough emall or SMS alert.

Address: CPC Graan Minislry of Enviranment, Forest and Climale
Changs,Indira Paryavaran
Bhawan, Jor Bagh Naw Delhi - 110002
FC Division, Minlsiry of Enviranmanl, Forest and Climale Change,indira
: . Paryavaran Bhawan,
Jor Bogh New Delhi - 110003

Dato: 181082024

{_} Scanned viith OKEN Scanner
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F ;: =
.o At
N e e U
E _ \l
ﬂw '
= Gmaﬁ Admin Oiflcs <ofucn@btmshcocd;edu.ln?
Fwd: Application Submission - Acknowledgment e i e
Principal Office wﬂnﬁpat@bﬁﬁsimed_auv_m& . e
To: Huvinderid S‘pgh <Hys@brilishcoed edu.in>, Admin Ofice coffsa@@bilsheoed-dy www, Jan 24, 2024 9t :“0\55 AM

. Forwarded message -
From emomcﬁng«es@n&c.ima

Date: Wad, Jan 24 2024 at 10:36 AM

Subjeck Application Sutimigslon - Acknowledgent
1o mﬁpai@bﬁﬁsheead&du.m>

Govarnment of India

[omoefec Ministry of Environment Forast and Climate
Change
Centralized Processing Contro - Grean

Acknowledgement __j

You have sucassfully submilled your appiication detailed beiow: '
iy Propsal For Form-A (Pari-(} Diversion of Forast Land
it} Propasst NO, FP{PBiOTH‘ERS?éSﬁB??IZﬁTﬁ g
. pamission for canatruclion g! approach
. ; ; £ gRITISH Cf 0 HIGH
| m Name of tho Project SHOOL* a1 Vill: Sancus Tehstl: & Distt:
Paliaia

w) Name ol the User Agency KIRAN HARIKA

Forest Land Proposed fof
V) piversion 0.1022 Ha.

i) Shape of project Non - Linssr
vif) Propossl Applied for Form-A (Pari-): Diversion of Forest Land
i) Approval Granting Authority Siais Socretury (SS]
ix) Location of Project PATIALA - PUNJAE
% GCategasy of proposel OTHERS
EDS_RAISED

xi) Stetus of Application
The propogat will DG avaminod by Ihe DFO on lis morils. Youwiibe intnated aboul
thiz various dovelopmarnd wito pracessing your eago tincugh email of SHS alerl

"
Addross: CPC Groon, Minisiry of Environiment, Foresl and Climaie
Chonge,Indira Paryavaran -
Bhawan, Jor Bagh New Dolhi~ 110003
FC Divislon, Mirtstry of Bnvironment, Forast and Clhimate Change. Indirc
Paryavaran Bhawon,
Jor Bagh Now Pafhi - 110003 .
o ———

Date: 24/0/2024

Scanned with OKEN Scanner
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TEPARTMENT (31 TOWN & COUNTRY PLANNING, PUNIAT

Sigion '!\':mﬂmj,L’hnlmmn,

Mo She Taflyder Slojth Kinmbo,

The Wrilish Co-cd high Schaal,

Neviparh vomd, VUL Sunour, Disu, Patinlg.

MemoNe. 2,17 -DTP(PY & P-
Daed v 1 ey

Subjeet= Change  of  Loud  wuse  for  cducational purpose  under
Compounding/Regularizatiny of the Building of the schipplunder the name and
utie ol Shnon Kawlio], Clintenan Stg S, Tajinder Singly Knmboj, The  British Co-ed
ligh Schoot, Devigarh vond, Vitl, Sanour, Distt, Patinfn. Part-11 {Tolul =1.598 acre).

Ref Yaour letter No.Nil, daled 17.9.2018
Yau request for change of land use of Total arca 1.598 acres cut of which area Teft for road

“wideniig 010173 ssres, for Eduentioni! purpose {High Schuol) name ns Tire British Co-Ed High Schont at

Peyigarh poaily VAl Sanour, Teh, & Distt. Patialn, Pare-IT under Campounding Poticy has. bieer cansidered

and the permrsion for chasge of land Ge is hereby prnted osper natification no_1126-CTP (Pb)/SP-432(Gen)

B g1, 2622018 un the Tollowisg terms and conditions. The delail of land s verified by Tehsildar, Tob, & Disst,
atialn is piven balow:-

Fhasva No.[B-8-1) Ares for-CLU Permission prented (In scre)
PP a)  16AUERA0T),  16213(8-12), [12K-15.75 M

2 min (3-3.13) Totsi area of Silc =}.598 acre
3 { Arza lefl foPRoad Widening=0.1613 acre

Avta for CLU Permission granted | 14367 acre ]

sahe chiinge of Iand use shall Ts in the. hands of Simon Kamboj (Clmirmanj. S0 Sb. Tajinder Singh

amhaf, The British Co-cd bigh School, Devigarh road, Vill. Sanour, Distt Patiala,

Aenhcan: shall deposit CLU, ficense fee, EDC and sll ether éharges fevied or to bz Tevied By the Housing

rian Dovelopment Depsriment from-fime 1o time,

fic2al shall ger the Building Plans approved from the Comaexent Authstisy and hall deposit the

ounting fee plong with interest as applicable to the Compatant Autharity as 7 rihé notification dated

UE.2016/15 12,2016 whife getting the structures compounded, whichare alreadyiconsirucied in tlie sie

el rectily the Bullding accordingly.

& isue ol ownership of land Is dndependent and exclusive ol permission «of Change of land tise

Lelare, this permission of CLU does not in any mannes grant or aliect ownership rightol this fang, wnich
1o kv determinegd by Competent Authority. The appticant in whose hands ttilé‘cﬁange of Land Dse jles

e Lounu oy the decislon of such Competent Authonty.

irant shall be responsible (orlitigation, any regarding Jend in any courtof taw

Sczen shall obtain NOC from PPCB, If required under the VWater {Praventicn and Conirol of Poltution)

276, Miunicipal Sofio Waste Management and Handling Rules, 2008 or any other relevant Act before

irioking uny evelopment at the ¢ire,

e s will notprovide any immunity from any othee Act/Rules/Megulotions appiicable 10 1he fnd
aYIe T

5

Bt tnall ivake provistan of riln witor harvosting and solar wiler heating within the pfoject aren oy
{EE A

Eeull mabe By dwin sunable provislon Tor deliisg avates supply and disposal.of sewags & sold

S atopeiEnL 00d il ol ehsteuet tha flow ol slorm wator/ rls water of the surroundmg preas,

1 <ball nhtain any ather permisston required vngdor asy nther Act st hils own love,

i L hall b bodnd 1o shide Iy the conditions lmposed i the Tire N.O.C. issued by Figo Statipn Officer

ke 0n TEAIBI200 dited 7 7018 and gol it ranewitd from vioso w tme,

HE st alaan HOC fom [oms) Beptt, Govi ol indin under furest act 1980,

ﬂ-l.a_..
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appticant Sl obiai approvil/NOC tra
notification 4t 14.09 20046 of Minisiry o

W rompetent suthodly to fulfill the requizdmerst vl
dpwloprmen works

Fuvkonment any tarest, Gavi. of India belore starvog the

tiv) :\: 3: :\:Jégu;m‘u:n assm‘u‘l vvldc' Memn m;nubg[cwﬁzoxsn 713-16, daied 77.02.2013, thal he restekitions
:‘, T ’:1,‘ tm\‘;;sut 0‘"‘ runstruetion and dnstaliation .of tny_nesy structure for extraction of groumd
:“," “_‘d“ 1"‘:;'-“-_': W“ ; "‘:' T QFdS?Ccmﬂ Anproval of the avthorized officer (Deputy Commissionar) ol thie
listri .an subject to the jjui eineszm\q.:saﬁ: Buards envisaged 11om time to Alme 4n This connection by
authority feryround water extractionand ial water harvesting/recharge etc
av) LU Chaiges lor lnstitutivns are exemiited s per notificatlon No.17/17/2001-5HE2/PF/74B168717 ot
06:05:2016.
il Promoter shallnor make any constructionunder N -elactrical lines if any, passing through site or shall get
these lines shified by applying tothe concerned Buthotity.
wif  Applicant shall tie bound the leave 22%10" wide strip-of land {rom her site along the existing 37'-2"
roddto widan it to 600",
i)

The -promater shall ensure the minimum distance from the nearby industry as jper prescribed by PP,
‘Department of Envirotiment o othercompetant authority In this ragard,
wig}

Anpiicantshall be sbide by the propoasals ofiMaster PlanPatiala.

w]  Applicant stiall ensure that the compounding of construction-shall be got dons within two months and the
noh tomasundable construction shall'se. dematished within four monthe. .

%1} This CLU 'hos been issdcd in light of documents/facts Tssuad by the applicant in this oflice regarding
estahlishment of structure/institute. If any discrepancy Is found in the documents submitted then the
appiicant himsel shall be responsible tar this,

ﬁ»—r‘(hd)’!’ A ssamirr
(Rajinder Kumar)
District Town Planner,
Patinin,

EndstMo. BTP Dated:

A copy 1s forwardéd 1o Chiaf Administrator, Patisla Development Aythosity, Patiata siongwith
DD No. 016197 dased 17.09.2018 amounting 1o Rs2,09,700/- issued by Orental Bank of commerce, Petiala
owards EUC charges and -D.DMo.1016196 dated 17.09.2018 amointing to Rs:30,000/-issued by Orientz! Bank

of commerue, Patial towards License foe are sttnched fos Information and necessary action. Difference ¥ any,
shall he recovered from the applicant 1. your own level,

DA/ Asshove {Rajin Zr’kumar)
District Town Planner,
; Pafiala.
£odst, No DTP(PY

Deted:
A copy is {orwurded tp Chiel Adminiideator, PUDA slongwith DirNe 016198 daied
17:09.201% amounting to Rs.12,000/- izsued by Griental Bank of commerce, Patisla towards S.LF. charges for
_cametion and netessary action. Differenee if any, shall be recovered from thz applicant at your own level

,3,{ -
DAIAs abuve {Rafinakr Kumar}
: Dilswler Town Piannes,
Patinia,
Endst.Ne, DTPPY Dafed:

Copy Is forwardid (o the followlng for infarmation nud necessary detion:-

1)) Chief Town Planner (UL), Punjab Chandigtil .

2 Chirman Punjab Pollution Control Board, Datinln.
3) Chisf Canseryoter of Torsts, Punjab, Chandigarh
8 Seninr Town Planner, Potlaln,

5) e Olficar, Prtinlit,

& V'ehuildar Patinla,

\S‘ /f
(Rajindér Kumas)
Diglrict Tawi Plimbier,
Pasialn,

(F Scanned with OKEN Scanner
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DERARTMENT OF TOWH & COUNTRY PLANNING, PUNJAB

Siman Knothog, S Tnjinder St Kambis
f “The British Cr-ed high Schopl, s

Devigsdvomd, Pistl. Putiaty,

htemo No, 284 O ,
Pated: 16 R Py Co-3
Subject:-

Chxmgc ro.f ‘E.nhd use Tor educationg) purpose under Compounting/Regulurization
of Ure Builifing of the schiual wnder the name and titie of British Co-Ed High Schoal
at Vill, Savuur, Teh. & Distt, Patinla, Part-1{Toint 2,1239 acre)-

Ref! Your fetter NoNit, duted 10.7.2018 7

Yaur vequest E.for change ol land use {established after 17.8.2007) of 16 Kanal {2 zere)
and new construetion dn existing school established before 20.1.2008 area 0,1239 nere for Educational
purpose {uplo 1342 School) Vritish Co-Ed High Schookat Vil Sanour, Teh. & DIstl, Patiala. Part-1
under Campmmding Palicy has been considered and the permission for change of land use is heeeby

gmmf:t‘! as per notification no. 1126-CTR {PbYSP-432(Gen) di. 2622018 on the followiag terms and
conditions. The desailof dand :as verified by Tehsilduy, Patinla is aiven below:-
{ Khinsra No.(B-B-1})

: Aren for CLT Permission pranted (In acre)
\162111*8 n {4-16.35Y, 23(7-123, A 70/13(11.75) Total | 2.00 scre
16 Kanal {Votal 2 seres)

Part of khasta mo. 162019 min (4-18), 212(1-17), 0.1239 sere
22(7.18), 169//1(2-8) , 2(3-15)

L Totnl | Z.1239nere
3§ The change of fand aise shiall bz thediands of British Co-Ed Hlgh Sehoot at Vill, Sanoys, Teh, &
Disu, Patidla, Block. X, .

B Applicant shall deposit CLU, ticense fee, EDC dnd all other charges levied or to be levied by the
Housing snd Urhan Developuient Department from tine {o time. :

) Apnlicant shalt get the'Building Plans apptoved fror the Competent Authority andshall depasit the
compaunding Tea along with interest as spylicable to Use Competent Autharity s per the
netification dated 17.08:2016/15.12.2018 while petting The struttures compounded, which are
aireaty coustructed in‘the site and shall rectily the Bultding accordingly.

) Thelssue of ownership of land is independent and exclusive of permission of Change of land Use.
Tharefore, This permission of CLU does not in any manner grant or effect ownership right of this
land, which have 1o be deberniled by Competent Awthority, ‘The applicant in whuse Hands this
Change of Land Uselies shall be bound by the decision of such Competent Authority.

V)

Apphrant shall be Fesponsible for iitigation, if any regarding land in any courtof law,

Agplicant shall obtaln ROC from PPCH, # required under the Water {Pravantion and Conirol of
puliution) Act, 1974, Munidpal Solid Waste Management and Handling Rules, 2008 or any other
relevant Act before'undertaking any development at the site,

il This permission will not provide any immunity rom any other ActfRulesfregolations applicable to
the land Inguestion, -
vii}  Applicant shall make provision of raln water harvesting and solor water heating within the project
uries 3t s Oven COSt,
$7}

Appficant shll inakn its own sultabie pravisien for drinking waler supply any disposal of sewoge &

cofit waste manapement and shatl not chsirdet the flow of storm water/ ratn water of the
sugtounding areas.

¥} Applitam shistl phtain apy othet puemission required undne any other Actat his own level,
i)

Applicam whall be bound to dbide by the conditions impoesid In the Flee ROL. Issued by Fire Starion
Ufficer, Potiata and ot It renewod from time to tma, :

xlp  Applicant shall obinin NGC from forest Daptt, Gowt of indla under forest act 1980,

sil)  [he applicant shall atitaln appsovalfNOE from competent sutharity to fulllll the requirentent of
sotidication dt. 14.08.2006 of Minlstty af Enviranment ing Forest, Gavi. of india before starting
thite drvedopmant works

V)

fis per notilicatlon Issued vide Mamo No.PUDAJCAJ2013/1 71310, dated 22.02.2013, that e
qustintions W the ares are Wmfrosud on eaivstruction aad {nstpttation of any new slructura (o

(¥ Scanned with OKEN Scanner
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#xiraction of pround water
rdgoure { 3
{l)enuw Commissianer) of the dls‘trlctc : without prior spechic approval uf the awthorized officer

me o time In this conng nd subjact 10 tho guldelings and safe guards envissjjed from
harvestinp/recharge ofc, sulborlty for ground water cxiraction ard rain water

xv}  CLU Charges for Institatio e ex 7/2001-5Hp2/PF{74B168/17
% ar 7
SAEaE: . b empled as per notlication Ne, 17/17/2001-5Hg2/PF/ 248168/

l) Pmmmm‘ 5'\1“ “Ot mi\kc v s nlcuon unde HT \ S ’ ,jﬂy pi] ng A
PRY . 0 #ny consy S {hl (537} ll 5‘[0 of
7 E‘QC ltca I“C I £
-:t m“ Rei u wese “l oS 8““‘8& ’h? "pp.yh‘n ‘6 lhe CUHCQ”‘Qd Buthol‘ :‘y‘t I , |

wii}  Applicantshall be bound the | L1ge
379 roud 16 vilden ftia sg'_‘:)i?n 22-10" wide strip of land from har sito along the existing

il
L‘P(E:Rl‘lfgmomt‘ shall gnsum the minimum distance from the neatby Industry as per prescribed by
) , Deparkment of Environment or other competent autharlty in this regard |
xix) App]:c:mm shall be ablde by the proposals of Master Plap Patiula. :
%) ::gll;aﬂl shall epsure that the tompbunding of construcifon shall be got done within two months
o ¢ hon compoundable consteuction shall be demolished slthin four mpnths.
i) is C&i.U has been issued In Hght of doruments/facts Issued by the applicant In this office
regarding establishrment of structurefinstiute. 1 any discrapancy s found dn the documents
submitted then the appllcant himself sr@ be responsible for Xhis,

=
M tawd e
R b Aberamiy eiang
Dsitriet Town Planner,
Patiala.

Eadst.No. DTP(PY Dated:

clion by

xvii)

. A copy s forwnrded to Chief Administrsior, Patiala Development Authority , Patiala
aslongwith D.D.Na. 015992 dated 27.04.2018 .smounting o [s.3,03,700/- and D.D.O.Ne. 016101 dated
10.07.2018 amounting 1o Rs. 15,800/ thus total smounting to Rs. 3,19,500/ istued by Oriental Bank of
cormmerce, Potiela towards EDC charges and  D.D.No. 015991 dated 27.042018 "amounting to
Rs.434004 and DD.O.No. 016100 dated 10.07.2018 smounting to Re.2306/- thus total amointing to Ks.
45700/~ issued by Orlental Bank of commbre, Patiala towards License fee are otiached respectively for
information and ieccssary oction, Difference if any, shail be vecovered from the applicam & your gwn

jeval,

DA/ As-above [Rajinder Kumar}
Dsitrict Town Plenner,
Patial.

tnds. No, DTPPY Diated:

A copy is [orwarded 10 Chiel Adonnistratar, PUDA alongwith D.DNe. 015990 dated
27.042048 amounting to Rs.17400/- and D.D.O.No. 016069 daled 10.07.2018 amounting 10 Rs.920/-

I 1hus total amounting to Rs. 18320/~ issued by Oriental Bank of commerce, Patialn towards S.LF, charges
for information and necessary action. Difierence if any, shall be recovered {rom the applicant at your
own level,

DA/As ghove, ﬁ/ .
{Rafinder Kumar)
Dsitriet Town Planuet,
Tatinin.
Endst.No, pIR(Ry ‘ Dated:

Copy is forwarded to the following Tor nfarmation and necessary action:-

13 Chier Town Planner (UE), Punjob Chandigarh .

2) Chairinnn Punjab Poliution Control Bourd, Putinle.

3} Chief Conservator of Forusts, Punjab, Clinndigurb,

4y Senler Thwn Planner, Patinli,

5) Fire Officer, Pathuln.

6) Tehaildne Patintn, /

ot

&
{nainder kumar)
13sitriet Town Planner,
Patintn.
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PUNJAB GOVERNMENT

Department of Forest and Wildlife Preseryation, Punjab
Office of Divisional Forest Officer, Patiala,
E-mail; patialadfo@gmail.com, Ph. 0175-2921574

::z::sm:a::::m:::az:ﬁ:z: T S T R R E e s e — e e

No. 9065 dated 13.09.24

From
Divisional Forest Officer,
Patiala.
To
Conservator of Forest TRUE Vé‘“?‘*é"%ﬁ‘%‘i‘“
£ f HindifEnglis
South Circle, Patiala P“""””"} 2
HOTAR BLIC (Govt of ind
Distt, PA P}

Subject: OA No. 343 of 2024 Mahendra Kumar Arora Vs
State of Punjab. '

Reference: Your letter No, 4956 dated 02.09.24 %

Regarding the letter under reference regarding the abové
subject, you are informed that a detailed investigation report
was already sent to you with this office’s letter number 3386
dated 04.07.2022 regarding this complaint. {Attached)

Apart from this, according to the statement received from
Mr. Mahendra Kumar Arora, a report was sought from: Forest
Range Officer Patiala regardiﬂg the recorded facts. In relation
to which, the Forest Range Officer Patiala has reported with
his letier number 618 dated 10-09-2024 that the complainant
has mentioned tampering with the record in his statement and
reduction of green cover according to Google Earth. In this
regard, it is to be noted that the record of trees (Enumeration
Register) is available not only in the range but also in the office
of the higher officials, so it is not possible to tamper with the
record. According to the records, checking was done on this

strip by the investigation team. According to the report of the

1 R SFP M
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Forest Range Officer, Patiala, you are told that after checking
the Google Earth, it is clear that the damage to the trees and
the tampering with the forest area on the right side of the
Sanour distributary, has happened in November 2021
According 16 records, during same time, Land breakage by the
colony owner was found in the forest area adjacent to the Tight
side of the Sanour distributary while making a road in the
land owned by the Municipal Committee Sanour. Under which
actglori has been taken by filing a court case against the colony
owner in the honorable court. Apart from this, due action has

been taken as per the rules against the concerned forest guard

regarding the loss of trees and land breakage in the forest-

area.
Apart from this, the complainant has stated .in hi§
statement that the electric poles are installed in the forest

area. In this regard, according to the Forest Range Officer,_

Patiala, it is stated that the Forest Department has done a
joint demarcation along with the Revenue Department and at
the time demarcation, after demarcating this distributory,
pillars were installed on forest boundary. As per site
verification, these electric poles are outside the pillars installed
after the demarcation and marking of this distributory.

Apart from this, according to the Forest Range Officer,
Patiala, as per site verification and according to the records,
'you are told that all the trees standing in the above forest area
are recorded in the forest record.

Apart from this, the road being used by the colony owner,
is in the land owned by Municipal committee Sanour and land
owned by colony owner.

The report is sent to you for information and further

appropriate action.

Attachment: Same as above. Sd/-
SfT LATION Frac Divisional Forest Officer,
i *.Mm Enghshirdy Patiala
PUBLIC (Govt. of In

st PATIALA, (PFRig SEP 7074
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Translations From Punjabi To English

Number: 3386
Dated: 4-7-22
To
Conservator Of Forest,
South Circle ,Punjab
Patiala
Sub: On the Patiala-Devigarh road, along with the British

school, about 250 trees were cut down and the

government land occupied by the private school.

(\-.'

Réference; Your office number is Complaint /
Patiala/2022/311/491 dated 25-04-2022 and 322/1830
Dated.24/06/2022 “

Regarding the letters under reference regarding”
the above Cited subject, you are informed that this complaint was
carlier reccived from the Assistant Commissioner (Grievances) Office
Deputy Commissioner Patiala to this office on 15.02.2022. To
invesligate the same, a three-member team consisting of Mrs.
Amandeep Kaur, Forest Range Officer Nabha, Mr. Amrinder Singh
Forest Guard and Mr. Bunty Singh Forest Guard was constituted
by the undersigned vide letter No. 10715-17 dated 15.02.2022. The
inquiry team sent its preliminary report by létter No. 590-N dated
10.03.2022 regarding this complaint (copy enclosed). According to
the investigation report, regarding the trees cut by the British
school, the investigation team checked the site related to the
complaint. During the checking, 28 trees were found missing on the
spot. According to the report made by the investigation team, the
records regarding the trees that were not found on the spot were

checked. On checking the regerdsuitmasfoundithat the concerned
PunfabiHindi/English/Urdu

NOTARYPUBLIC (Govt of India) 4 ¢ cfp M4
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staff has issued a damage report number 97377 dated 25.12.2021
of 2 trees (attached), 15 trees are caught in Timber Form No. 5 of
Forest Range Patiala (attached) and 11 dry standing/fallen trees
were cleared during departmental felling after transfer to Forest
Corporation vide letter no: 5531 dated 09.09.2021 from Forest
Division Patiala {Attached Marking List and Possession Receipts).
Apart from this, in the said report by the investigation team, it is
also stated that inquiring the complaint about illegal occupation of
forest land by the British school, they have visited the site Sanour
Distributory with Forest Division Office Patiala Kanungo Mr. Raj
Kumar and Mr. Nirmal Singh Forester along with record, land plan
of the canal department and aksh /latha of the revenue department.

Apart from this, according to the report of the
investigation team, they asked for the approval issued by the Forest
Department regarding the toad and the culvert built on the Sanaur
distributary in front of the school from the British School, regarding
which they submitted NOC from the Canal Depai'tmeht_/Punjab
Mandi Board [copy attached), but no NOC from Forest Department
was submitted by the school. As per the records in this regard,
notices were issued to the concerned school bythe Forest Range
Officer, Patiala {(copy enclosed). According to the record, the
investigation team has also Teported that the forest area was found

tampered with, in this regard, the concerned staff took action
£

against the accused and -damage report number- 1680421{3”};&34‘3 é’\

issued on 02/02/2022 (copy cnclosed).

The investigation team approached the complaiﬁégﬁ 0

. ¥
participate. in the investigation, ‘but the complainant did
participate in the investigation.

After the on-site investigation, the forest guard of the
conc:cmed beat Mr. Pargat Singh Forest Guard was suspended
from duty vide Office Order No. 49 dated 11.03.2022 under Punjab
Civil Services Service (Appeal and Penalty) Rules for negligence and

carelessness in his duty {copy enclosed). ANSLATION
SHEngHzoh/Urg
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The investigation team again with its letter No. 614-N
dated 22.03.2022 reported to the office (copy attached) that they
have 1aken the statement of Mr, Harvinderjit Singh son of Mr.
Karnail Singh ,manager of the British School and the owner of the
newly built colony on the other side of the school Mr. Jashir Singh
son of Mr. Ranjodh Singh (attached to the statement).

In this regard, vide letter No. 193-P dated
25.06.2022 Forest Range Officer, Patiala has reported (copy
attached) that Digital demarcation of the area of distributary was
done by the revenue department (copy attached). After the
demarcation, it became clear that the British school has encroached
upon the forest land. Taking action against British Co-Ed School,
Devigarh Road, Patiala, a court case has been filed against Mrs.
Kiran Harika, Principal in Hon'ble Court, Patiala (copy attached)
next date of hearing of which is 29.07.2022. Tt should be noted that
the case regarding NOC under Forest Conservation Act 1980 has
been applied to the Forest Department by the British School (copy
attached). According to the report of the Forest Range Officer,
Patiala, Damage report No.1680423 dated 02.02.2022 was issned
against Mr. Jasveer Singh son of Mr. Ranjodh Singh, the owner of

the new colony built ‘on the other side of the distributary and a
courl case has also been filed against him under the violation

committed by him in District court Patiala(copy attached) next
hearing of which is 6n 31.08.2022,

Therefore, from the ‘inquiry made by the investigation

team regarding this complaint, it was found that the complaint
made. by the complainant regarding cutting of 250 trees is not
correct, because after checking the site according to enumeration
record by the investigation team, only 28 trees were reported
missing. On checking the records of the Forest Division Patiala
office, it was found that the enumeration was done in the year
2016-17. After that no new register has been made regarding trees.
According to the report of the Forest Range Officer, Patiala, afier

demarcation of the area concerned, it was fo%rfxd that there was no
TRU 2t i
Pur i i
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illegal encroachment in the forest area by the owner of the British
School and the newly built colony, but it was found that the land
breakage was done by the British co ed school and the colony owner
in the forest land and Cases have been filed in the Hon'ble District
Court by the Forest Range Officer, Patiala respectively in this
matter. It is also stated that the case regarding NOC under Forest
Conservation Act 1980 has been applied to the Forest Department
by the British School. It is also informed here that on checking
according to Google Timeline, it was found that the British School
appears 1o be built before 2006 and according to the statement
given by the manager of the British School Mr. Harvinderjit Singh
son of Mr. Karnail Singh, this school is built in 2004. From which it
is clear that the violation done by the school is old but the culvert
built by the school had been built in the year 2019. In reference to
the report submitted by the investigating officer regarding the
missing trees and the violation done in the year 2019 by the
school, disciplinary action is being taken by this office against the
concerned staff as per the rales.

Therefore, agreeing with the investigation
conducted by the investigation team and the said action taken by
the Forest Range Officer, Patiala sagainst the concerned British
School and the owner of the newly built colony in front of the
school, the report regarding this complaint is sent to yo%;fgr.l )

information and further necessary action.

Correspondence:  As above Sd/- )

Divisional Forest Officer. e
Patiala
”E\a RANSLATION £
© unfabiMindVEnghishiur
Reference No. 3387-88 dated 4-7-99 :

A copy thereof is forwarded for information to the following:-

. In reference to his letter No. 147/C.1 dated 7.04.2022 letter
No. 394 dated 24.05.2022 to Deputy Commissioner Patiala.

1 § SEP 20U
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1o
2. CIA Branch Assistant Commissioner (SH) Patiala Office Deputy

Commissioner Patiala in relerence to his reference mmuamber
518-20 dated 14.02.2022

Sd/-
Forest Division Officer

Patiala
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To,

‘Conservalor Of Forest,

South Cirele, Patiala

{N.G.T. Gommittes tigmber)

No, i/52791 772025 Daled 14-09-2024
Subjoct. +'OA No. 343 of 2024 Mohendra Kumar Arora Vs State of Punjab
Reference :

Yours Leiter No. 4956 Dated 2/972024

In reference 1o the above cited sublject, The detaited action taken report by

this affice with respect o the complaint filed by Applicant Wr. Mahendra Kumar Avors In
Hon'ble NGT OA No 363 of 2024 is as under,

A complaint regarding Brilish Co Ed ‘Schoal, locatet on Left side of Forest

Strip, Sanour distributory (RO Patisia Sanour Road do Patisla Pehows Road) wes

received frgm office of Depty Commissioner Patiala on 10/02/22. The complainant

British Co Ed Schoo! Aumomiqs have illegally falled about
250 trees and also encroached upon Forest fand in connivance with the ‘Foresf
Department in Patiala-Sanour road falling under Farest Range Patala,

alleged in the complaint, that

A'S meniber Team was caonstiluled by Diviglonal Forest Officer Patisla
dawed 15.02,2022 under Range Officer Nsbha Ms,Amandeep Kaur for enqguiry of the

szme. The ieam submitted its Report dated 10.03.2022. As iper the Repart ot 28
Irees vsere found missing on above mentisned site in’Sanour distributory . of which onty 11
Dead and Dry trees were ‘Joparmentally telled and no -sction aken against 17 treas,

though the timber hag been tetrieved from the stip and recordad in the

tirmber form by
Concemed ingharge and In

addition land broaking of Forest isng {Violotion under Ingian
Forest Act 1927) has been found on both sides ol the Forest Strip,

ftvas tirought to the nofice of the Divisional Forest Olfice that Buring the

period of the complaint, .o Mew Residential Colony was ostablished on Right Side of
Sanaur distibutary. Whita taking sccess 1o the culony through o road undor Judsdiction of
lhunicipal Commiites Sanuur,

Lanil broeaking wag sordoct ut I the Foregt strln adjacent

AOmx s - /D
.' Armexusie - 1q
JREST-EMPLICAZE0UCOMRPAT.OFWR 278 1 g0

'\'&’}'
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to the road In an area of about 495 Sq Mt. It Is piso reported By the Divizion office that
the loss of trees and Land breaking In Right side of the Farest sirip alleged in the

compiaint tock place around November 2021, when the colonizer damaged forest sirip

adjacen! 1o Nagar Council Road for approach 1o his [Resldentlal Colony.

It was also brought to the notice of the Forest Division Patiala that the
Private School, British Co Ed School is vperatianal since the year ZOOL._ |l s -5ituated on
Lefl Side of Sanour distributary (RD Patiata Sanour road to Patiala Pehowa Road). The
schoeol was using access /apprdach through forest strip without necessary approval under
Forest Conservation Act 1980 for Non Forest Purpose. The temporary encroachment for
Passage and Parking was caried out in an Araa of 817 Sq Mt

The detailed aclion taken report has been sent by Divisional Forest office,
Patiala Forest Division 1o conservalor of Forest ,south circle vide letter No 3386 Dated
4/7/72022 ( Annexure 1)

Punitive Action sgainst the Concemed taken by Divislonal Forest Officer Patiala;

1. Punitive action for violation under Indian Forest Act 1927, against school
wes initiated on 31.05.2022 by Issuing damage Teport and civil case COMA 2275 of
2022 wes filed against School, In District Court Patiata (Annexure 2).

2. Punitive action for violation under Indian Forest Act 1927, against the
Residential colony was Inilisted by issuing damage feport on 02,02.2022 and a civil
case, COMA 429 of 2022, was filed against the colorilser in District Court Patiala
(Annexure 3) .

3. With respect to loss of 17 trees and non action against violation, tha
concerned Beaf incharge was suspended immediately on 11/03/2022 and deparlmenta!
action for major penally undet Punjab Civil Services { Punishment and Appeal) Rulss
1970 has been initiated by office of DFO Pallala.

Remedial Action taken up and Proposad:

1 Joint Demarcatlon of the Forest Land hias baen carried out with Revenue

(3 scanned with OKEN Scanner
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/ Dapartment Dated 25.03.2022 (Annexure 4) and the tomporary encroachment utifised
f for passage and parking by thg violators has boen cleared slong bolh sides of the Forest

Stip and Possession of Forest Land has been tsken by the Range leam Patlala.

2. Notlcs under Forest Consarvatlon Act 1980 has been issued o the

School for 1aking appraval for approach and access from Minlstry of Enviranment Forast

/ and Climate Change by Office of Divislonal Forest Officer Pallala Dated 25,02.2022 (
! Annexure S),

3.

“The online case for divarsion of Forest land for approach and socess with
arga of 0.08175 Ha. has beep applied by the ‘School Propassl : FP/PB/Othars/
L33877 dated 19.06.2023 {Annaxure '6) and Restorallon of Foresl land damaged .by‘
the School along the Forest strip has been has been proposed In the FCA case by Offica
of Divisional Forest Officer Patlala,

Preventive Aclion Taken:

The violation carried out by vielators Concemed (The colonisér of the
residentlal colonly and the school) though beihg a compoundable offence under Indian
Forest Act 1927, in order to make the action deterrent the civil case has been fiied

agalinst the offenders.

In addition to the Complaint, the allegations raised in the written stalement
of the complainanl was also enquired nto and Field verification tepoart of Concerned
Range officer stated that the electric poles are fiot In the Forest Strp. 1t is further reported
by concerned Range office that allegations of tampering of tree register is false as the
copy of the records are available in higher offices and all standing trees have been
entered in the register. The.same has been reported by Division office Patiale in ils lener
no 9065 Dated 13/9/2024 (Annexure 7)

1t is reported that, As per the Area Register, the Forest Strip is 3.5 meter
wide on both sides of the distributary. The School had temporarily used-the Forest Strip
for passage and Parking on the Lefl side of the Distributary. The owner of the Residential
colony had demaged the Forest land on the right side of the Distributary for passage. The
demarcation of the Forest strip had already been camied oul on 25/3/2022 and the

temparary Violation on the Forest land has been cleared and has been taken possession

@‘ Scanned with OKEN Scanner
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galnst the Violators and Concemed Beat
Or penally been initiateg against the ¢co

department miles.. Regarding tho Loss of Irees, Punitive

Incharge for maj ncemed Beat incharge as per

action against the Concerned

Beat incharge has been taken up. The Resloration of {he Forest strip has been proposed

in the Forest Diversion case applied by the Schogl,

DIVISIONAL FOREST OFFICER PATIALA
’ 14-09-2024
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Dated: 4-7-22
Through
Forest Division Officer,
Patiala
Sub:  On the Patiala-Devigarh Toad, along with the British school, 2
about 250 ¢

; TEEs were cut down and the government land
occupied by the private school.

Reference: Your office number ia Complaint/ Patiala/2022/311/491
dated 25-04-2022 and 822/1830 Dated 24/06/2022
Regarding the letters under reference regarding .the above subject,
yau' are informed that this complaint was earlier received by the
Assistant Commissioner (Grievances) Office Deputy Commissioner

Patiala to this office on 15,02.2022. To investigate the same, a three-

Taember team consisting of Mrs. Amandeep Kaur, Forest Range
Officer Nabha,

Mr. Amarinder Singh Forest Guard and Mr. Bunty
Singh Forest Guard was appointed by the undersigned vide letter No.
10715-17 dated 15.02,2022. The inquiry team has sent its letter No.

590-N dated 10.03.2022 regarding this complaint {copy enclosed),

According to the investigation report, regarding the trees cut by the

British school, the investigation team checked the place related to

the complaint, during the checking, 28 trees were not found on the

spot. According to the report made by the investigation team, the

records regasding the trees that were mot found on the spot were

seen. On looking at the records, it was found that the concerned staff

has issued a damage report number 97377 dated. 25.12.2021 of 2

trees (attached), 15 trees are caught in Timber Farm No. 5 of Forest

Range Palala due to falling (attached) and The trees are dry
standing/fallen and-felled during departmental felling after transfer

to Forest Corporation vide letter no: 5531 dated 09,09.2021 from

Forest Division Patiala (with Nappy Marking List and Possession

Receipts). Apart from this, int the said report by the investigation

team, it is also indicated that in the complaint which is about illegal

ocoupation of the land of the forest department by the British school,

they have taken Mandal Kanunge Mr. Raj Kumar and Mr. Nirmal

o SIDF mumlﬁ?}’&stcr alng with thcm. In front of thlg school, regarding the
*T":{%}:mm‘s\ A5 1,0 Sanur distribution, the land plane of the canal department

[

punpaurind BB the revenue department
: DERIT %‘E%ngpormnity wan viewed as per the map (land plan, copy of
ARt {Go ol ind )
N

pg and RG plane attached). Apart from this, according to the
¥ report of the investigation team, they sought the approval issued by
E‘oresc Department regarding the road and the culvert buitt on

\&SE\’W
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the Sunaur distributary in front of the school from the British School,
regarding which they took the N from the Canal Department/Punjab
Mandi Board, copy was given {copy attached), but no NOC from
Forest Department by the school, Not taken As perthe tecords in this
regard, notices were issued to the concerned school by the Forest
Range Officer, Patiala {copy enclosed]. According fo the rccord, the
investigation team has also reported that the forest area was found
10 have been tampered with, in this regard, the concerned staff took
action against the accused in the damage report number 1680423
dated Issued on 02/02/2022 (copy enclosed).

The investigation team approached the complainant to
participate in the investigation, but the complainant did not
participate in the investigation. According to the camplaint, after the
on-site investigation, the forest guard of the concerned beat Mr.
Pargat Singh Forest. He was suspended from duty vide Office Order
No. 49 dated 11:08,2022 under Punjab Civil Services Service {Appeal
and Penalty) Rules for negligence and carelessness in his duty by the
Guard (copy enclosed). The investigation tesm again with its letter
Ro, 614-N dated 22.03.2022.1t has been reported to the office {copy
attached) that the manager of the Britigsh School Mr. Harvinderjit
Singh sop of Mr. Karnail Singh and on the other side of the schaol
the owner of the newly built colony Mr., Jasbir Singh son of Mr.
Ranjodh Singh's statement was also taken (attached to the
statement}.

In this regard letter No: 193-P dated 25.06.2022 from Forest
Range Officer, Patiala, It has been reported {copy attached) that the
Hritish School concerned with this complaint was approached by Van
Strip Sneh. Digital demarcation of the ares belonging to the
distributary was done from the revenue department {copy attached).

After the marking, it became clear that the British school tampered
with ‘tome of ihe [orest. department's land Mra. Kiran Hesika,
Principal, under the devolution of forest land by Lhe school,

Taking action by this office against British Ceo-Ed School,

{\{Uo IN $iD70uDepigagh, Road, Patialy, o court ease has been filed in Hon'ble Court,
gb"j aZ?::r\:uh Ritil{copy attached) whose next date of hearing is 29.07.2022. 1t
{id-be noted that the case has heen applied to the Rorest

RiPeRREment by the British School for approval {copy attached).
ot Acearding to this report of the Forest Range Officer, Patialn, against
asveer Singh son of Mr. Runjodh Singh, the owner of the new
colony built on the other side of the scheol, due to the encroachment

{ 4 SEP im'zgte forest area, a damage report was isaucd against him as per

(¥ scanned with OKEN Scanner
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1680423 dated 02.02 2025 aft ;
o Pl erHon. A
under the vioation ey ‘court case has alss been filed

Y him in Patials court copy attached
whose next Appearance date jg 31.08.2022.° B l

investigation team, ‘o

- nly on the g
On. checking the Tec

Pot 28 trees were reported migsing,
ords af the Mandal office, it was found that the
tree census was done in the'vear 2016-17. After that no new register
has been made regarding treeg, According to the réport of the Forest
Range Officer, Patiala, after demarcation of the area concerned, it
was found that there was no illegal occupation of the forest area by

the owner of the Britigh Schaol and the newly built colony, but on
the other side of the Brig

sh School and the newly built calony on the
other side of the Sanor distributary. Cases have been filed i the
Hon'ble Court by the Forest Range Officer, Patiala, taking action

against the owner regarding the tampering in the forest area. It
should also be mentioned here that a case has been applied 1o this
départment to get approval of the route from the concerned school.
It is also informed here that on checking according to Google
Timeline, it was found that the British Schoo) Aappears to be built
before 2006 and according to the statement given by the manager of
the British School Mr, Harvinderjit Singh son of Mr. Rarnail Singh,
this school is also built in 2004. . From which it is clear that {he
violation. done by the school is old but the culvert Dbuilf by the school
has been built in the year 2019. After the report made by the
investigating officer according to the said, tnder the trees and the
violation done in the year 2019 by this office. Disciplinary
‘being takern against the concerned staff as per the rules

Therefore, agreeing with the investigation conducted by the
invesiigation team and the said action taken by the Forest Range
Officer, Patiala against the. concerned British School and the owner
of the newly built celony in froni of the school, the report regarding
this complaint is sent to you for further aetion,

achion is

Divisional FPorest Officer

Patiala

ALID IN 8IDL/GUT S1ID8 INDLA
TRUE TRANSLATION FROM
Punjabyi \mr’r})hswu: du

I"i § SEP W FARRANHDERUIT SING
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Divislonal Fores
Patiala Faragy
Patiala,

UOfficer,
Diviﬁinn,

‘Chief ludig al Magistrate,
Patiala,

No, Dateg:
Prosecution Challan ©

= 0. 1P of 202223 -of Patials Forest Range of Patlala
Forest Division underindlan Forest Act, 1927.

Subject:

Please fine enclased chaltan No. 1-F of 2022-23 of Patlalz Forest Range of
ihis division for prosecution In your esteemed court under section 32, 33 & 63-C of

Indlan Forest Act, 1927 against Smt. Kiran Harilm Principal Beitish Co, &d School, Patiala-
Devigarth Road, Patlatla.

Sh. Swaran Singh, Incharge Forést Range Patiafa of this division has been
deputed to present the challan in yaur court. He ‘may ldndly be allowed to act as
prosecutor in this.case onbehalf of Divisional Farest Officer, Patiala.

Divisional Forest Officer,

Patiata Forest Divislon,
Patlala.
Dated: ‘3;} os‘?zau‘.‘aw

L copy 18 forwarded to Range Officer, Patfala with rcfefgyﬁwte to his letter o,
95-P Dated: 20-05-2022 forinformation & nocessary action, {\;"
&
\

Endst.No. 343

Divislonnl Fordst Olficer,
‘Pavala Forest Division,

Patiala. f\l{y y

(¥ scanned with OKEN Scanner
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1 Frav,
EHeishsat Faregg Mgy, 2 ,‘;,rm, 2 J"‘Ql"/t i
: Patake Lt est Digsaies
;s ‘ st it VP 49 Uit
Patiak, FOPTodenlaey tuz
To,

Chie] Jadiensl Nagslo e
Pattaka

v Pate:

Subject:  Proseoution Challan Ni2-1 of 202122 pi Pakin Forest Range ol
Patiala Farest Diviston usder fndlinp Fores| Acl 1527,
{Sanour Distrybulpiy HR $9-68 R/S ald Iatialtrehowa Rosd Km 6-7

15}
Please find enclased chiallon Mo:2-P of 202122 of fatiala Forest
Ragnge o tiis Division for prosecution in you psteemed court under section 32,33

ans 53 of Indian ForesL Act 1927agalist Sh Jsvie Siagli 876 Sh Ranjodh Singh f/o

Afit Hager Patialn,

Sh Rywanprear Shyh, foresier of Farest Tange Patala of thi
divisian has deen deputed to prosenl the challan your tourt e may kindly be

affownd Lo-act a¢ proseculor i this case oa-behalf of Divisionst Forest Officer,

ﬂauata._
1&5'1)
Oivisional | grest Officer,
Paliata Focust Bivision,
: Patiala.
Endost Ho: {11 e ) Dated J €3 _ a2
4 copy is farwarded t Ranpe Officer Patialy vaith relerente 1o Uiis fetter
ng: 659-P dated 03.02.2022 lormioimmlion & necassary au%m.

e
Dvisonal Farest  Officur,
Patiaki Fotisy Qivision,

Patlils, ¢

(B Scanned with OKEN Scanner



357 &

Report marking

AELL 0 ef;tor Grade Aval Patiala, Forest Division Officer
Pa_tfala by application. Area village Sanur tehsil and district
Patiala, Patwari constituency records and similar
measurements are available. Parcha lfahi Rahi Patwari
Constituency has informed the partics. Which is included,
before the start of marking, the attendance of the persons
present was also taken separately, which is included. This
marldng is to ‘be done by computer system which is available
with Complter Operator Ravi Computer System. Before
starting the marking, the computer operator fixed two. fixed
marking Rumbers Khasra 95//5-A and 87//5-B, avhich are
shown 1n the attached map. These fixed opportunities were fed

into the computer as a basis dnd marking was started from

the identified fixed opportunities And the Sanur distributary
listed in the application, which takes the official roule of 3-3

deeds on both sides. The diskributary and the 3 Karma route

on the west sideofit maintain. Maintained of Four corners of
the divided area-were planted with crude earthen mounds. The

map given by the computer operatar is included, according 1o

which the report has been prepared and the target was

informed to the persons present on the spot- Therefore, the

persons present on the occasion considered the marks made

and the target set to be correct-and correct. S0, by marking,

the report is submitted for g\pprOprIntc action,

No: 10} Date Sd/- Manjit Singh Sd/- Gurmail Singh
2-4-22 ‘Manjit Singh KG Sanur
25.03.2022 25.03.2022

VALID BISIDEIRIT BIOE INDIA
e, VS LANOH FROM
Pungies ¥ st tammdowT{THR]

CH312npt weegiy Son
HOTARY 1Gont. of gt
Dlwit PATIALA (Po )

L

30 AUG AN

s st i 4. A MRS ¥ b o man
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Rotee
Through

The British Cu d High Sthool
Devigarh Road, P.0.Sanaur, Patinty

No: 11067 Date 25022022
Subject: “chz'mimg -usiug‘ftm:st depiriment lund without permizaion [The
Brilish Co Ed High Schoot Devigarh Road, Patiala)

.'churding the nbove subject, i has come tn the attentian of the
undersigned that the vse af the Jorest srea in {ront of the said scheol by you

s being done without obialning approval from this depoartment under the
Forest Act, 1980,

Tn this regard, 3t ju weitlen to you that the arca of the forest
department should not e used for the subject mutter. If you use the forest
departimeal’s innd mow, then appropsiate sction wilf o taken ngainst you
under-dhe Furest Act. The sole responsibility of which will be your persanal
responsibilite.

A part from this, If you wank 1o uee ha approach road for the said
schoal, then the complowe éase under the Forest Act, 1880 should be
submiticd to this office in n singie step sfter polng onfine v the swebsite:
forestacienrance.nie.in of the Govermnent of Indin. be given

§d/-
Forest Division Officer
Patinln
Gffice Ho 11068 Diate 25.02.2022

12y sexdding o copy 1o the Forvs! Ranpe Officer, Putinlp, it is “ﬁl{gh that due
astion should b tuken regarding the routesed withau approval by the gser
upency and that the forest ared shaould not be elbwwed 1o be need without
opprovil-

iy~

frarest Bvivany Viityer

fathiln

Ve, 10 GIDEIOUT SI0E ilhs
idl'zu{, AHSLAYOH B oM.
Punip? l:ﬁ;--vc‘?’k" Ay
P e
(] egv o
(S it dlwan
Ossit PATIALA PN

90 AUG i

ot o b g

\2
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/ PUNJAR GOVERNMENT
& Department of Forest and ‘Wildife Prasoruntion, Punjab
. o Blvislon Officer, Patiala.
.....,...‘.“:’l' Patialadfo@gmall.com, Ph. 01756-2021674

3 =pre=
bkt LI T T SR TIE TS € B TR K36 94 e 0 03 A SR 0% Y0 B B Y A TW

No. 9065 doted 13.09.24

From .

Divisiona) Forest Officer, Patiala.

To

Conservatar of Farest
Bouth Cirgle, Patinla

Subject:  OA No. 343 of 2024 Mahendra Kumar Arora Vs State of
Punjab.

Reference: Your letter No. 4956 duted 02.09.24

Regarding the letter under reference regarding the above
subject, you are informed that a detailed investigation report was
already sent to you with this office’s letter number 3386 dated
04.07.2022 regarding thin complaint, {Attached]

Apart from this, according to the statement reccived by Mr.

Mahendra Kumar Arora, a report was sought from Forest Range

Officer Patiala regarding the recorded facts. In relation to which,

the Forest Range Officer Patiala hnos reported with ‘his letter
number 618 dated 10-09-2024 that the complainant has
mentioned tampering with the retord in His staloment and
ot i g%{q}ion of grécn cover accm.-din;? to' Google Barth. in this regarcli,
TRUE TRAW. 1.81%:‘:“_:139% to be noted that the record of trees (Census ch;_stcr] is
Punpb;.hmdf‘?"' ’g‘\?;ﬂnblc not only in the ranpe but also in the office of the higher

% ?wém& S P Tt posible i tarmper with the record. According
NOTARY Fibdl o it

Distt BATALL {FIED the records, checking was done on this strip by the jnvestigation

' “ Sr? ?‘m-b team, According to the repart of Uie Forest Range Officer, Patiala,
. L

§
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which has happened in
during that time, the forest
e Sanour distributary was
while ‘making a road in rhe

areéa adjacent to the vight side of th
tampered with by the calony owner
place of the Munieipal Comuntitter Sa
been taken to file a tourt case ag
honorable court, Apart from this,

nour. Under which action has
alnst the colony owner in the

due action haa been taken as per
the rules against the toncerned forest guard regarding the loss of
trees and tampering with the foreat area,

Apart from this, the complainunt has stated in his statement
that the electric poles are instalied in-the forest aren. In this regard,
according o the Forest Range Officer, Patialu, you are told that the
Forest Department had jointly marked the relevant plads with the
Revenue Department and at the time -of this markdng, after
demarcating this distribuior, pillars were installed, According 16 the
occasion, these electric poles are outside the pillars installed -alter
the demareation and masking of this distributor.

Apart from this, according is the Forest Rangs Officer,
Patiala, ateording to the occasion and accerding o the records, you
are told that all the trees standing in the above ferest area are
recarded. in the record.

Apart Irom this, fhe route being used by the colony owners,
that route is-gwned by Municipal Council Sanour and they use the
same from the land owned by them,

The report f8 sent o you for information and Farther 2
eppropriet action.

Attachmient; Same ns nhpyir
AHCIER -&TAR}.

Sd/-
ALID (M SIDFIGUY %108 ipL VOCATE Foreut Divisionnl Officer,
TRUE !{:,’2]}',, fdl 8 5“03 *" ,m PU’WC il b

e
Punjpatsttndi( . el o Pabieln
(AR

T B0k
wtoal Inted 0
{Pb)

e T IR AVITE S B
HOTAEY pX

e
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363 Anaex g, - 18
WA

Punjab Bovermmeni
. Farowts ang Wildlife Prasarvation Depar{mant
/6 Consarvargy of Foronts Souip Circlo, Opp, Contraf ol Pativls.

: Fh, No.'0175-2921328. E-malf |4 cipsthla@amail.com
[+]

Divisiongs Forpay Olficer,

Palinlg,

Mo s Onieg §141.5Y
=N OANo. 343 of 204, Mahondra Kitmar Ao g Sinta of Punjab,
Ref:

This oifieg ojgs 0. 4743-52 Doty 28.08.2021
With rc’nécl 1o nbove gy

of Punjob on 01.07.202¢, Perfaining to g complaint by Sh, Mohonhdie Kumar Arors plipging
Hegsat felling of 250 frepg by & privata School By

Officer Sanour, Bigiriey Pallals ang luereby caysing damaga lo envisonment, hes orduteg
that a joint committeg Compising of Pringy :
Magistrate, Paliala and ‘Reglona QOffice,
Televant information ang It inds abave ¢o
punitive ang Prevenlive acfign Tnctuding,

5 £0-20 i cofiusion vilih Disirict Forger

P8l Chisl Canservalor of Foresls, Diswicr
MeEF&CC, ‘Chandigarh shall visit -giie, coffect
mplaint 1o ba cotiect, taks appropriste remegial,

Complianant Sh, Mabanda Kumar has sent his stalemont 10. the consideration of inguiry
commitles vida his emai taled .31,08,202L

in view of 8bove you are directed 1 submit comments/repors of your nffica
before tfie commities on 05.09.202¢ at 11.00 e
Enclosed: As above
1) Complaint by Sh, Mahents Kumar Arora 32/ Guru Nanak Nagar, THpur, Potiala tefore
ths Hon'ble NGT.
2) Order of the Hon'ble NGT dated 01:07.2026 In OA No. 363 of 202k
3) Smtement of Sn. Makendra Arara submitted to lhe Inguiry sommittpe 6Nn-31,08.2026,

@
Ajit Kulkarni, IES e__:’ ;
Consenalor of Forests, Cé%
South Circta. Patisla ’\kn;
Endst, No. LA 5T - 60 . Dnws, 8\‘]]&‘1 ‘})’ :
A copy of the above Is forwarded In relorance 1o s office ongst 00, LZ7LE-52 Dateg
28.02.2024 for Infornamtion,
1} Principel Chief Conservaior of Forosts {ROFF). Punjay, 8.5 Nagar,
2} Depuly Director Genersl of Fornsts (Ceneal), Mintstry of Envhonment Forosts am
Climete Change, Gevermnmeni of indfa, Natthern Repionat Offivo, Chandiga
3) Chief Conservator of Forests (Plging), Punfub, SAS Mg,
L} Deputy Commissioner, Patialn

o

&q\wl
A
ot

Enclosed: As sbove ( l—g N [
Al Kulkarei, (FS p é-'?/%/z;y
Cansorvalor of Forgsts, (é,}, . A

hoets
South Circle, Palinhy L% 5y
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. Punjab Govermmon|
ar
ests and Wildliin Prosorvailon Dopartmant

Ofo Conseva
lor of Forasis South Citclo. Opp. Cantral Jall, Pattala

Ph.
No. 0175.2021623, E-moll 1d ; elpatialo@gmail.com

z-»-.:::::.l-

- tl't’ﬂ!:ﬁ!:;:::‘.!l"""
T0

TTEIIFIIcmemscrnryeqen

1. Depuly '
; puly Dhreclor Genaral of Fortests {Central). Ministry of Environmant
orests and Climate Change, Government of india, Horthern Regional
Offica, Chandigarh,
2. Deputy Commissioner, Potlala.

M. 5|59~ 60 owes 069|202

Sub: DA No. 343 of 2024 Mahpadra Kumar Arora Vs Slate of Punjab.
Ref:  This ofice endst no. LS57-60 Dated 02.08.2024.

Wiih respecl to the above cited subject and reference, proccedings of ine
mesing held on 05.09.202L. with Tespecl [0 OA No. 343 of 2024 Mahendra
Kumar Arom Vs State of Punjgb ere aHached aslong with this letiac for your
information and further neediul.

Encis : As above
gndls . o L_Q
Allt Kulkami, IFS
Conservatar of Foresls.
South Clrcia, Patiala, % S.‘ g {soty
.”':;” 3+
e s 5161-62 ouet. O6[9[202Y 567

A copy of the above is forviarded In reference to'this pfifce endst no. 4951-55 dated

02.09.2024 fof Infarmation end necassary acilen please.

1. Pringipal Chiof Consarvaler of Forests {HoFF), Punfab, SAS Nagat

2. Chief Conservator of Farests (Plalns), Punjnb, SAS Nagar.
1, Divisional Forest Officer, Pailala,

Encss : As above

{(’g naLy
Afit Kulkaeml, IFS
Conservatar of Forests, 0/ )

Sowth Gircle, Patiala.  ~. hf 2"/
oS

qu a4

(¥ scanned with OKEN Scanner
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Subject - OA No. 343 of 2024 Mg

hendra Kumar Arorn Vs State of Punjab Regarding
proceeding of the Mmaeling held o o

5.08.2024 o} 14,00 am.

To the above cited subjecy, a meeling held on 05.09.2074 a 11.00 am and
mesling was allendag by the offj

icials given bolow-

1) Mr. Ajit Kulkarni, |Fs, Canservalor of Forests,
2) Mrs. Vidya Sagri RU, IFS, Forest Division-Off
3) Ms. Kenchan, IAS, ADC (G} Office of Deputy
L) Mr. NK, Dhimri, Technical Officer,

South Cirgle, Patiala.
cer, Paliala,
Commissioner, Patiala.

Office Winistry of Environment Forests and Climate
Changa, Govemment of India, Nosthemn Reglonal Olfics, Chandigarh

5) Mrs. Kiran Hiraka, Principal, British Co-ed 'School, Davigarh Road, Pariala.

In this meeling, Mrs, Kiran Hiraka, ‘Principal, British Co-ed Schaot, requested for

one more day for submilting thelr reply/ statement o the commiliee. Divisional Farest Officar

Patizla requasted for some more tims lo submil the report as the slatement of compiainant before

the committee raises Some new issues which needs field verification, The commitiee decided 10
consider the request of School Authorities and DFO Pallala. DFO Palials was direcied to submit

the r=port 3t the earfiest,

The meeting ended with the vole of thanks.

ody

Alit Kulkarni, IFS
Conssrvalor of Forests,
South Clrcle, Patiala,

(¥ Scanned with OKEN Scanner
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‘Subject — In the meeting dated 05.09.2024 held at the office
of the Conservator of Forests regarding OA No. 343 of 2024 \’bo

Mahendra Kumar Arcra Vs State of Punjab the following
officersfofficials participated.

Sr. | Officer/Employee | Name of | Mobile No. | Singagture |

No | Name Office R i

1 Kanchan ADC (G) |DC | 5283440598 sd
Office |

2 | Vidya sagari DFO 9412927063 sd

| Patiala , _

3 | Ajit Kulkarni CF 9915564249 sd

South |

Sh. N.K Dhimri T.O , RO. Chandigarh attended through VC

CTRANSLATION FROM
1aBingi/English/Urdu

TARY PUBLIC {Govt, of India)
1 PATIALA. (Pb.)

1 6 SEP 7201



367

\ \% : ot e GR%?MOSQSLC'\Q

1\ S
2 (d\_Qa_)gQa% Do fibdla 7412529014 {}aﬁ—

3 A Rlkar of, fbit a%15564eag | (o

cl. 1 K Phawd T, &7 . %Qi%ﬁ& e nflud o -
(d

S S PN 87

i SS’E? 70724

M7



368

Subject — In the meeting dated 05.09.2024 held at the office
of the Conservator of Forests regarding OA No. 343 of 2024
Mahendra Kumar Arora Vs State of Punjab the following
officers/officials participated.

Sr. | Officer/Employee
No | Name

Name of | Mobile No. ' Singagture

Office

1 ! Kiran Hiraka

The
British
Co-ed
high
School,
Patiala.

9914911202  sd

%8

5 f HSLATION FRO
: abﬁégﬂﬁ&ngxmwr&u

., ey PUBLIC (Gout, of (ndia)
Digts. PATIALA. [PD)

1 § SFP 7me

149
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Divisional Forest Cfficer
Patiala Forest Division
' ., Fatala
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